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Stinagar 
(be) Abdul Rasheed Jalla Manzeer 5/0 

Kaluuddin. 

(x) Mohammad Amin Safi 5/0 Suthan 
Sofi. 

(xi) Ghulam Nabi Sheikh 5/0 Khalid 

(l: Ali Mohd. Malik 510 Ghulam Has-
san. 

The State Government have taken 
prompt disciplinary action against delinquent 
staff. The Superintendent of the Distnct Jail, 
J & K has been discharged from service. The 
Deputy Superintendent (Jail) and the Assis-
tant Superintendent (Jail) have been placed 
under suspension with immediate effect. 

One Company Commander and one 
Head-Constable of the BSF have also been 
placed under suspension with immediate 
ellect, in tltis connection, and further inquir-
ies are being made. 

Some detenues were shifted to other 
parts of the country and further arrange-
ments are being made to shift more of them 
to jails outside the State. 

SHRI A CHARLES (Trivandrum): Sir, I 
would like to ask one question. 

MR. CHAIRMAN: As per the rules, you 
cannot ask question. 

Now, we will ta~e up discussion under 
Rule 193. 

SHRI P.A. KUMARAMANGALAM (Sa-
lam): Sir, may I make a request to you. Since 
both the movers of the discussion are ab-
sant-they were expecting that it will reach up 
to 6.00 o'clock if the House agrees, we can 
postpone this discussion for tomorrow. 

SHRI NATHU SINGH (Dausa): Sir, I 
have also given a notice on the same subject 
under Rule 193. 

SHRI P.A. KUMARAMANGALAM: Sir, 
we unde:stand that under the rulas nobody 

is permitted to speak. 

MA. CHAIRMAN: No, the next _ an 
the list can continue. 

SHRI P.A. KUMARAMANGA1..AM: Hit 
is so, Sir, then we don' mind. 

MA. CHAIRMAN: Since the movers are 
not present, I call Shri Nathu Singh to raise 
the discussion. 

16.58 hrs_ 

DISCUSSION UNDER RULE 193 

Accident to Indian Alrllnatl Airbus 
A-320 at BIIngalor. 

[English) 

SHRI NATHU SINGH (Dausa): Sir, I 
rise to raise a discussion on the statement 
made by the Minister of Civil Aviation in the 
House on the 14th March, 1990 regarding 
the accident to the Indian Airlines Airbus A-
320 at Bangalore and matter connected 
therewith. 

[ Translation) 

Mr. Chairman, Sir, it has been a tragic 
accident which has exposed the irregulari-
ties committed by the Civil Aviation Depart-
ment in the purchase of this Airbus. Some 
other short-com ings have also come to light. 

Mr. Chairman, Sir, I would like to know 
whether these Airbus aircrafts were ready 
for delivery at tha-time of placing the orders_ 
According to my knowledge, these Airbus 
aircrafts were not ready for delivery at that 
time. They were at the drawing board stage, 
at that time but even then the order was 
placed. Earlier, it was deci:led to buy Boeing 
757. I thing the hon. Minister will correct me. 
Boeing which was in competition with the 
Airbus, had several mertls. SIr, thOugh it is 
true that we went In forlha ..... technology 
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but we did not bear in mind whether the 
infrastructure 10 operate the Airbus was 
available at the Indian airports. Orders were 
placed for the Airbus without taking this into 
consideration. 

17.00 hra. 

I would like 10 know from the hon. Min· 
ister the names of those countries where this 
Airbus is in operation. I would also like him to 
inform the House of the names of those 
countries which have purchased this Airbus 
and also the names of those countries who 
either ca'lCelied the order for purchase of 
this Airbus, or those countries which wrote 
letters cancelling the order, after the crash of 
this Airbus, during its test flight in France. 

Mr. Chairman, Sir, I have got informa· 
tion 10 the effect that when orders were 
placed for the purchase of thiS Airbus, tt had 
a different engine in tt, but later on tt was 
replaced wtth the V-2S00 engine. On what 
basis was this accepted and which authority 
accepted it? I would Ike to know whether 
orders were placed forthe purchase of Boeing 
757, before deciding on the Airbus? At that 
time, a committee of Civil Aviation Ministry 
had taken a decision to purchase Boeing 
757, but after that the then Prime Minister 
went on a foreign tour and when he came 
back, perhaps in November, the decision to 
purchase the Airbus was taken. At what level 
was the decision to purchase the Airbus A· 
320taken alter over ruling the decision of the 
Recommendalion Committee of the Civil 
Aviation. The House should be informed 
about It. WIlen the Airbus crashed during tts 
lesl flight in France, many countries which 
had placed orders lor the purchase of this 
Airbus, cancelled their orders but at that 
time, why the Government of India did not 
cancel the order? It it true that orders for the 
purchase of the Airbus was placed. even 
before the presentation of the enquiry report 
on the Airbus crash during its test flight. I 
would like to know why the Government was 
in such a hurry to place the orders for the 
purchase of the Airbus even before the 
enquiry repoII came out with the facts as to 
whelherthecrash occurred due to the Pilot's 

fault or because of lechnical fault? 

These are the question which raise 
doubts that there has been some bungling 
for payment of commission in the purchase 
of the Airbus. Therefore, we would like 10 
know whether the Government would order 
a probe into the entire affair and find out how 
orders were placed for the purchase of the 
Airbus, even before the enquiry report on the 
crash during the test flight was made public? 
Why the original engine was replaced bv 
another one? Which authortty placed the 
orders for the purchase, after rejecting the 
recommendations of the committee of the 
Civil Aviation Ministry and on what basis was 
it done? How much commission has been 
taken for the deal. The report says that the 
crash occurred due lothe pilot's fault. I would 
like to know the definite report in connection 
wtth the cnlsh. Is it true that air-conditioned 
hangers are necessary for the maintenance 
of the this aircraft, whereas we have a mis-
erable infrastructure. Eventhe airports are in 
a bad shape. These aircraft were parked in 
the open. This may be one olthe reasons for 
the failure of tts machinery. Proper climate 
and facilities for the parking and mainte-
nance GI this type of aircraft do not exist in 
this COunlry. Proper landing faciltties are 
also not available In this country of this 
Airbus. The Government should provide all 
these facilities. Were all thAse points not 
kepi in mind while inducting this aircraft inlO 
our fleet? Airports do not have proper land-
ing facilities. May I know what steps are 
being taksn by the Government for improve· 
ments in this direction? I would like to know 
whether the pilots were given requisite train-
ing on the basis of latest techniques before 
purchasing this aircraft? Is it also a fact that 
till some time back periodical courses _re 
held to familiarise pilots with new develop-
ments in their field? But this practice was 
discontinUed. I would like to know when 
these courses were restarted? Who have 
been found guilty and what is the amount of 
kickbacks in the Airbus deal? Will the Gov· 
ernmentiodge an FIR and carry out further 
investigations to find out who are the people 
involved this case? Everyone's finger is 
pointing altheforrnerPrime Minister. Willthe 
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Government give an assurance that action 
will be taken against the person found guilty, 
howsoever high the status enjoyed by the 
person may be? FIRs should be lodged 
against those found guihy and strict actiOn 
should be taken against them. The guilty 
person is responsible for the deaths of the 
passengers. A case under section 302should 
be ragistered against him. A committee 
should be constituted wherein a Member 
(Technicel) should be included. Such ele-
ments operate in the purchases and mainte-
nance of aircraft and indulge in irregularkies 
in the working 01 Indian Airlines and Air India 
••• (Interruptions) The skuation is such that 
aI the Airbuses and Boeings in the fleet are 
not in proper working condttion. Pilots act 
according to their own whims and fancies, 
sometimes delaying flights and sometimes 
taking off without checking the weather fore-
cast. Planes are landing and taking off de-
spite the state of airports being bad. I de-
mand the formation of a Parliamentary 
Committee to go into the working of Indian 
Airlines and Air India and the lunctioning of 
dlferent airport in the country. It will also find 
out if instruments are available atthe airports 
and proper training lacilkies exist lor the 
pIDts.ltmay alsogointothequestion whether 
there were any kickbacks in the purchases 01 
aira'aft and whether there are adequate 
maintenance facilkies for the aircraft. The 
committee should identify all these short-
comings and suggest corrective measures. 
I also demand that these airlines should be 
handed over to the private sector. In many 
0Iher countries airlines are managed by the 
private sector. In our country AirUnes and 
18Iep/IoI1<!S are in the public sector and this 
has become an inconvenience instead 01 a 
convenience for the pWlic. 

(DR. THAMBI DURAl in the Chair ) 

17.10hrs.. 

NlIndia and Indian Airlines should be 
shItecI 111 the private MCD'. Individuals 
desinJIIa "" Itarting air-taxi .."._ IIbouId 
be pennilled to do. In the private sector, 

there will be healthy competition leading 111 
beUer, elliclent and much safer air services. 
These days flight scliedules a, ' not followed 
in the running 01 air services. The Govern-
ment says IhlllIhent is a shortage of aircraft 
• that is the _, then the Government 
should buy montlliraaft.1n the Government 
does buy ain:r8ll, it buys the A-320 Airbus. I 
haw read the hon. Minister's statementwhich 
which says that the Airbus will not be flown 
until investigation into the accident is com-
plete and pilots are properly trained to fly this 
aircraft. I wish the han. Ministerwould repeat 
his statement here also and would throw 
some light on the other causes 01 the acci· 
dent. 

I once again request that a Parliamen-
tary Committee should be constituted to go 
into this matter. Wllhthesewords,lconclude 
my speech. I think you for giving me an 
opportunky to speak. 

SHRI HARISH RAWAT (Almora): Mr. 
Chairman, Sir,I took the trouble of coming 
here inspke of being sick, when I came to 
know that hon. Shrimali Geeta Mukherjee 
Who had to initiate this discussion would not 
be present here. I knew that my lion. col-
leagues sitting on the at ..... side have many 
wrong notions. I did not want to give them 
any excuse to accusew.QI being hesitant in 
inkiating this discussion. Han. Shri Nathu 
Singh raised two points in his speech. One 
point related to the dismantling of Indian 
Airlines and Air India and handing them over 
to the private sector. I feel that the present 
Govemmenttoo thinks Ukewisa.lleave han. 
Shri Somnath'sopiniontohim.lwould"to 
close this issue by clarifying that the C0n-
gress (I) was not even in favourol appointing 
experts on a part-lime basis in these 0rgani-
sations. Sathe question 01 handing it_1O 
the private sector does not arise, bacauee It 
would be contradictory to the stand that has 
been taken by the Parliament. I auppoIt the 
saoond suggestion given ~ lion. Shri NIIhu 
Singh. You may go aheadwlththe aetIIng up 
of a committee. ThenI is noCOlllroYet'ayover 
the c:ama 01 the aircrash. But the fe re-
mains that ther. _ an aircraIh In a.nga-
lor .. and _dim...". are ..,eing added 10 
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the issue by the hon. Members from the 
other side. I have also heard their com-
ments. We inv~e the Government to set up 
any type of comm~ee consisting of mem-
bers who are sincere and honest and let 
them conduct a thorough inquiry into the 
maner. I am pained to see that responsible 
persons create an atmosphere of doubt 
disregarding the adverse effects that it may 
llave on the entire industry and the people 
working in it including the experts. 

I have a press cutting with me in which 
~isw~en: 

[English] 

"Now, the cabinet will decide on A·320 
flights" 

[ Trans/ation] 

This means that the cabInet will decide 
whether A-320 Air buses ought to be flown or 
not. Had I been in the han. Minister's place I 
would have reacted in a similar manner as so 
many people were killed The hon. Minister 
took a decision that all Airbuses in the coun-
try will remain grounded for the time being 
but several other issues have cropped up in 
the meantime. Today passengers travelling 
on Indian Airlines have some doubts as a 
resuh of the statement made by a Minister in 
the Government that the Airbuses will re-
main grounded as long as all aspects related 
to the aircraft's air worthiness are not exam-
ined. The hon. Minister can be a pol~ical 
expert but not a technical expert. Even the 
cabinet cannot claim any technical expertise 
in this maner. This Government can take a 
pol~ical decision. H the Government has 
decided that the A-320 Airbus is not to be 
used, then these aircraft should be returned 
to Airbus Industries. Passengers travelling 
on Air India and Indian Airlines have a right 
to know whether the experts comm~ee or 
the technical committee has cleared these 
Airbuses so that nothing is left to doubt. But 
the Government has to say this ff ~ wants to 
remove the doubts from the minds of people. 
Otherwise people will keep wondering it it 

was a technical fault that led to the AIIbus 
crash. 

Sir, Indian Airlines has to suffer a loss of 
nearly Rs. 3.5 crores everyday. The burden 
of loss is sure to increase further. But I 
requesttheGovernmentto explain the entire 
history and background of this aircraft H It is 
to be used in India. The Government has to 
tell the people about the technical sound-
ness of this aitrcraft. In many countries lite 
Canada, USA, Great Br~ain, France, Ger-
many. Netherlands. Jordan and India, the 
Airbus has been granted a certfficate of 
airworthiness. The Federal Aviation Author-
ity which is a competent and final authority in 
these maners in that country is in competi-
tion with airbus industries. So, far as I know, 
that Industry belongs to U.S. and this body is 
also a U.S. body. So, despite of so much of 
compet~ion, the Federal Aviation Authority 
did not declare this aircraft unsafe in their 
country. H it was declared unsafe, the United 
States Government would not have given it 
the certfficate of air worthiness. They h_ 
not expressed any doubt regarding the air-
worthiness of this aircraft. As regards our 
country it is the responsibil~ of the GoVern-
menllo let us know whelher alilhis process 
of checking was completed at the time of 
purchase .of the aircraft. But I would like to 
know whether we have got in our country any 
competent body like the Federal Aviation 
Authority of the U.S., which is technically 
wellequipped to undertake the detailed 
examination of all the proposals for such 
purchases from all angles and to give their 
opinion to the Government on such points 
whether they are worth purchasing for the 
purpose of their induction in to the air serv-
ices in this country? So far as I know, there 
is a small cell under the Director General, 
Civil Aviation. for that purpose but it is of no 
use. In the first instance this cell compiles 
and evaluates the ·information made avaH-
able to ~ by the industries regarding the 
airworthiness and other technical aspects of 
the aircraft and submits it to the Government 
and the Purchases Committee. This has 
been done not only in !hi case of A-320, but 
also in the case of'Boeing .t the time of their 
purchases. However my friends in the ruAng 
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party make it convenient to stand up and 
demand for a techincal enquiry as they think 
that such an enquiry will expose RajivGandhi 
as 1he only person responsible for all these 
1hlngs. But I would like to say that Rajiv 
Gandhidoes noI figure in it as the dl'cision:lf 
purchase was taken by a group of Pf'Ople 
which included the top bureDucrats and t"'e 
representatives of allthe mi~istries i'lClc( 19 
the Finance Ministry. After such a dE'- ';(ll., 
it is defin~ely for the pol~ical leader~I"p ,~ 
decide the name of the coJntry Ir o-r> 'Nr.E ,e 
such purchases are to be "'aoe Ev~ry 

Gc.vemment has that !>Owe, of deci, ,;)n 
making. In this context I wouk' like to suhmrt 
that the Indian Airlines when it started '~llIally 
as a public sector instrtuhon started Its op-
eraticms with a fleet of only two aircraits and 
gradually added more aircrafts te hs Ireel. 
The same body has given recommendations 
is the case of A-320 and they were pur· 
chased on their recommendation only. "you 
have doubts regarding purchases of the 
aircraft made during the Congress regime. I 
would like to say that boeings were pur-
chased during the Janata regime also and 
for that the same process was adopted. I 
would, therefore, like to know from the hon. 
Minister whether he finds any difference 
between the processes adopted In respect 
of the purchases made in 1977 and 1980? 
Sir. I would like to submit that certain news 
items appearing in the press are based on 
the leakage of information by some persons 
and parties who have got their own vested 
interests. For example the Ministry started 
leaking out certain pieces of information 
such as -FDR, CDR quoting and dequoting. 
I do not have the technical knowledge of all 
these things and whatever I am saying here 
is based on the level of understanding one 
can exp4CI of a layman from the rural area. 
I am a simple man of village and as such I am 
speaking of all these technical things in that 
crude way. The members of pdot guild were 
blaming the industries and the Ministry for 
the premature indu-=tion of air craft without 
any preparedness for the same such as the 
construction of air strip. development of 
navigation system. provision of technical 

expertise and hangers. They have bun 
alleging that the Govemment-did not take 
care of these aspects before going in for the 
purchase of aircraft. These things were said 
by the pilots. Can you justWy it? Some people 
of your Ministry have gone to the extent of 
saying that ~ was because of pilot's etc. and 
they leaked out some valuable informaliDn. 
What I mean to say is that this is the impres· 
sion. I am not saying that h was the mistake 
of th" pilot as has been reported. The im· 
P'Q-~.on, lhey have tried to create is thalthe 
sy~~ef'" was fl:nctioning in perfect order. H 
~arn€ down below the required level a few 
IT'omant~ before its schedule. Such an im-
pres:olon has been given that h was on ac-
co':nt of the manual handling of system that 
the .. iroraft which would have risen to greater 
he.ghts, could not rise justduetosomeorthe 
other reason. A simple man like me has not 
been able to make out of thesetechnicalhies. 
h was not the mistake of the Pilot. I am not 
talking of Shri Rajesh Pilot. but the A-320 
aircraft. There was a General who might 
have left you by now. He was that type of 
intellectuals. Who come out with such ar· 
ticles in the press. He has written about a 
person named Mr. Jung, who was on the 
commhtee. He was in favour of the Boeing 
aircrafts. He had also made a recommenda· 
tion in this regard. but for some unknown 
reason. the case was decided in favour of A-
320. On that point he resigned from the 
committee and tried to give it a different 
colour by wrhing an article on h. In regard to 
the Ram Das Committee appointed by the 
Government, I would like to know whether in 
that committee you had such technically 
competent persons, who could evaluate the 
A-320 aircraft to detect its technical fauks 
and see that what navigational facilities are 
required on this aircraft? If so, I would like to 
urge upon the Government to lay here in this 
House the minutes and deliberations 01 the 
commhtee. Unless and until you take 1hat 
step, the doubts that have arisen in 1his 
regard will not be removed. 

R was in the press that aircrafls are 
ready for supply from the company. I would 
like ,0 reqL:e::t the Government to apprise us 
of the legal position in this regerd and also 
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whether we can cancel the contract wHh that 
company. A preliminary committee has been 
appointed to examine this issue. I am not 
asking lor a legal enquiry. However I would 
like to request you to tell us about the delib· 
erations of the Ram Das Committee. 

I would like to subm~ two more points. 
There was a diSCUSSion on this issue in lok 
Sabha on the 30th Novemb.'f, 1988. In his 
reply to that diSCUSSion, the then Minister of 
Civil Aviation had categorically stated that 
an Experts Committee will be appoIOted, to 
look into the maintenance aspect, that is, 
airworthiness, limitations and competence 
of the aircraft. The committee will be an 
authority '0 delermine these aspects. On 30 
November, 19BB ~seij you had stated that rt 
would be a high level commrttee and all its 
finding would be Implemented into to Even 
on that day, the Members from both Sides 
i.e., the ruling party and the Oppos~lon, were 
equally agitated. You are fortunate enough 
that you are not faCing such Members who 
have infuriated to the point of bitterness but 
it was they who had to face a 101 of them wrth 
enough of brtterness. Inspite of that, they 
had come out with thelf statement In clear 
terms. As at present even on that day Som· 
nath Dada was koddlng hiS head to ask Shn 
Shivraj PatH whether he proposed to imple-
ment the findings of the committee IOto to 
which the latter had replied In affirmative. I 
would like to know whether there are any 
fintiings of this commrttee and ifso. what are 
those findings and whether they have been 
implemented. Either you should have said 
that it was a useless committee or you should 
have said that the committee had made 
some important recommendations. "so, what 
are thoen recommendations. We should 
know about them. The whole r:ountry IS 
agitated over the performance of Air India 
and Indian Airlines. However we have words 
of appreciation for Vayudoot, because it has 
endeavoured to given very good results with 
its limited resources. As regards Air India it 
does not adhere to its schedule and the 
same is true of Indian Airlines. Nearly 4-5 
months back there was some improvement 
in punctuality, but today it has again come 
back to its earlier position. Wearing a Khadi 

Kurta ... (/nlfmuplions) Even one and hsH a 
year back, when the Congress to which I 
myseH belonged as one of its members was 
in power was the same position because it 
was very difficuk for a Congressman to face 
the scornful eyes of the people at the airport. 
The people used to look at us with a lot of 
hatrad. It is the same condition again today. 
Today also no one can ~ay ... (Interruptions) 
Hari Kishore Babu belongs to Patna. I will 
-:onsider him very lucky, if he ever reachad 
Patna by air in time ..... 

AN HON. MEMBER: You have just 
stated that you had a feeling of appreciation 
for the party to which you belonged earlier. I 
welcome it. When are you coming to this 
side? 

SHRI SOMNATH CHATTERJEE 
(Bolpore): What can you do now? The Anti 
Defection law is already trere in force. 

SHRI HARISH RAWAT: In fact, you 
should thank us that we had enacted such a 
law which has protected the present Gov-
ernment, against their debacle, otherwise 
after the enactment of that law, the very first 
casuality would have been the National Front 
Government. Hence, you should thank us 
lor this act. 

I was gOing to request you to tell me 
about the steps proposed to be taken by the 
Government on the recommendations of the 
expert committee, you had constituted to 
give their suggestions on the safety stan-
dards. The most important thing that needs 
mention in this regard is that consequent 
upon the unfortunate incident 01 air crash in 
Ahmedabad, we had been told that the 
Government was eval'Jating the safety stan-
dards and a committee had been constituted 
to enquire into it and as soon it submitted its 
report, it would be implemented into and this 
House and the people of this country would 
be kept abreast 01 it. In this context, I would 
like to know whether any such report has 
been received and, so far as I know about it, 
to this date your Ministry has not set in the 
process of evaluation of that report. I would 



595 Disc. ffI. AccidBnt to I.A. 

[Sh. Harish Rawat] 

MARCH 29,1990 AitbusA-320at&uvalrh _ 

and the management is going on • uauaI. 

liketorequestthe Government to let us know 
about the main recommendations and ob-
servations as contained in that report. 

I would also like to draw the attention of 
the honorable Minister to the man power 
planning In 1986 acommittee on ''Civil Avia-
tion By the Turn of this Century" was consti-
tuted under the chairmanship of Shri J.R.D. 
Tata, perhaps the planning commission had 
const.uted that committee which had sub-
mitted its report. I would like to request you 
to aIDw and list a discussion on that report in 
this House because only that report can 
supply us with the maximum information 
regarding your man power planning, safety 
aspect, runways. their length etc. I would 
request you to get a discussion initiated in 
the House because it involves an infructu-
ous expenditure of crores of rupees of this 
oountry and it has taken a heavy toll of 
precious human lives of this country and has 
rendered an inumerable number of families 
helpless who have lost their breadwinners in 
airmishaps. (Interruptions) Hence it is not 
the question as to since when it is happening 
but whenever it is happening, It is unfortu-
nate and the most unfortunate thing is that 
you are trying to look at it from a political 
angle. However. one thing I would like to say 
very clearly that for God's sake it should not 
hlpp8n but there is no guarantee to it that 
under a particular regime, there will be no 
accidents. Always keep that thing in your 
mind before you say anything. Political inter-
rupIIons do continue, light sarcastic.remarks 
are also the part of such discussions, you 
may say from your own angle, we may see it 
from a different angle but the facts cannot be 
falsified. Civil Aviation Ministry has always 
been trying to evade this thing and in Civil 

-Aviation Ministry there has always been a 
COnflict between the technical wing 01 Air 
Indi8'oor Indian Airlines and the staff of the 
Ministry. Your Government is an open Gov-
ernment which takes no time to take a deci-
llion. It has proved 80 open that it has. ks 
deniora6sing effect on the employees of 
Indian Airlines. Besides that, the conflict 
whlcfI was there between the technical staff 

Mr. Chairman, Sir, the propos.al of pi-
lot's training also contained the suggestion 
for Engineers' training, so that A-320 aircraft 
could be operated. For that matter, engi-
neers wanted some more facilities. So a 
tussle continued between them and the 
management. During elections and even 
after elections, you had held out an assur-
ance that you would find a way out to solve 
their problems but nothing has been done in 
this regard. As at present, you have come to 
such a pass that you are running Indian 
Airlining with a part-time MD. I would like to 
request the honourable Minister to take two 
immediate steps to boost the morale of the 
industry. H you want to prove yourseH to be 
an open Government, the very first thing you 
should do is to publish all the information you 
have regarding this aircraft. Please take 
initiative to bring out all the facts that have 
been hitherto concealed from the people of 
this country and aiso to bring to light the 
stages at which mistakes had been commit-
ted. Don' try to resort to politicking at least in 
this matter. 

H you do that in the matter 01 aircraft, it 
will also reflect in the case of human lives. 
Please do not look at all these things from a 
political angel but be kind enough to s.ee it as 
the head 01 a family, as the head olthe family 
01 Indian Airlines under the Civil Aviation 
Ministry. Hence the question that concerns 
most is as to under whose regime, we had 
gone in for that purchase and also which of 
our officials and technical experts were 
associated with it. Who had made their 
contribution from the stage 01 evaluation to 
the stage of actual purchase. We halle no 
right to blame all thes.e people. 

The second thing I would like to urge 
upon through you is that W you are bold 
enough, if you have to set up inquiry, to raise 
their morale, you should get that inquiry 
done through an organisation to which I have 
referrad and which is known to be the worId'. 
highest authority in that field. I am tailing 01 
Federal Avialioll Authority because you have 
cordial relations with that country. By thai 
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WOld you I don't means you butyourGovem-
menl. Even O1herwise, you have engaged 
that authority for various non-oHicial investi-
gations. That Is why I would request you to 
get this official enquiry conducted by this 
mganisation. However, whenever you re-
ceive its raport, kindly let us know about the 
I1118Ctposilion in respeclofthis aircraft. Unless 
you do that, ~ will continue to aIIect the 
morale of the people. More aIIected will be 
those who have to travel by this aircraft. 
Moreover, other unnecessary misgivings will 
also harm the interests 01 that. I would also 
like you to make it clear as to who has been 
held responsible forthlS recurring heavy loss 
of aoIeS of rupees. 

[Engishl 

SHRI AMAL DAnA (DIamond Har-
bour): Sir, a tragic unfortunate accident has 
taken place and we must appreciate the 
endeavours which the youtllful Minister has 
taken very energetically Immediately upon 
the accident, not only to see that the people 
whowerewoundedweregivenmedicaltreal-
ment and to do something for the relatIVes of 
the dead but also to insthute severallnquir-
ies on the day of the acodent itsel. 

One was the appointment of the Inspec-
tor, that is, an official of the OGCA was 
appointed on the 14th itseH, !he day of the 
accident. Then the Cockpit Voice Recorder 
and DFDR were also received, and DFOR 
was sent abroad for dacoding and the CVA 
was also taken for transcribing. Then the 
announcement of appointment 01 a court of 
inquiry headed by a High Court Judge of 
Kamataka was also made the same day, 
although it was formalised a little later. And 
then a technical committee was set up with 
5.5. Ramdass, Air Marshal, headiog it to 
evaluale on the stale of preparedness 01 the 
lndiailAir6nesforthesafeoperationof A-320. 
ThIs is, of course, a belated stap. This stap 
should have been taken by the previous 
gcMImIIIenI before ~ decided to induct these 
__ GI India to be run by the Indian AiI-
Ines Md nat having done so, the previous 
001;81IIIIIII1I can be said to be criminally 
negigInI GIllie aaIety of passengers which 

its public sedor,lIIe Ind'IIIl1 Airlines was due 
to cany by using these aircraft. Wh,-this 
happened? Why this Govemment was in a 
hurry? II appears to all otws thalthe G0vern-
ment was in a hurry to inductthese aiIcraft or 
acquire these aircralt. At the time of acquisi-
lion or aI the time of entering into an agree-
ment it appeared to be in a hUrry. Why I say 
this is because in 1981-82the Indian Airlnes 
Planning Group came to the finding thai the 
Indian Airines required many more ain:raft 
because the traffIC growth was to the IIIdanI 
of doubling the traltic every five years. So, 
they rec:ommendled acquisition of of aift:raIt 
to take care of 12 percent growth perannum. 
That was in 1981-82. Then a Commill .. was 
set up. Under Air Marshal Dibagh Sir91to 
evaluale the aircralt then available. The 
Committee gave its Raport in 1982 or 1983 
having evaluated four aircraft which _ 
then available. These four aircralt _ a 
Fokker-l00, a British Aerospace aira'aIt-
124, Boeing-757 and Airbus-31 0 which was 
under use in Air India allhattirne. Sir, having 
gone into the relative ability of lhese ain:raIt 
and having regard to the nalure of traffic, the 
nature of Air Force in India and everything, 
all the technical requirement, this High 
Powered Committee alter a long dellJera 
lion chose one aircraft, i.e. Boeying-757 Md 
in 1984 this recommendation was made_ 
the IeHer of intent was issued to BalllllIIl 
1984itsel. Thereallerthingsdidnat_to 
move so far as the acquisition aI 8IIIng 
aircraltare coooemed. Things_dIIIIecI 
and people were surprised as to .. 1MIp 
were not moving. And then in 1985 .... ' 
came from Airbus industJy in respaclallIis 
aircralt A-320 which was stiI on the dIaIng 
board; not a single plane had flown III that 
time. As soon as the offer came, it came in, 
f WldersIand and I may be correcfed II am 
wrong, to the Prime Ministar diredly Md it 
_ under the instruction oftheGovemrnent 
or under the instrudion of the Prime Minister 
I do not know, the Prima Minister's aIfice 
... this offer to the Indian AiItin8s. The 
Indian Airlines pmmpdy sat up a technical 
cal for evaluation of this offar of the aiIaaII 
which was stir on the drawing boMI. ThIs 
technicalcal was headed br anollicaralllle 
Indian Airlines, Captain B.K.8hasin. BW. I 
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understand again I may be corrected-he was 
Flying Instructor of the previous Prime Min-
ister. Similarly, two other such previous Flying 
Instructors of the previous Prime Minister 
were in positions of authority in Indian Air-
lines atthattime. One was the Chairman and 
the other was the Managing Director and the 
third one Captain BKBhasin was heading 
this cell. This cell came to a very prompt 
conclusion that it waS the fittest aircraft for 
India. They did not ask the evaluation in the 
same matter by the Dilbagh Si(lgh Commit-
tee. Indian Airlines had the option of sending 
it for evaluation to the Dilbagh Singh Com-
mittee, but it did not senc. So. Naturally 
suspicion had developed as to what was. in 
fact, happening. In the year 1985. this proc· 
ess was started and it ended up i-1 an agree-
ment. Then the letter of intent was issued so 
far as the Boeing was concerned. The Boe-
ing company made a fresh offer in respect of 
another plane which they were bringing out. 
THat was not accepted. Then the agreement 
was entered into, the the fateful month of 
March, 1986 _because it was in the same 
month the agreement with Bofors was also 
concluded. Two Ministries of the Govern-
ment of India were rushing, competing with 
each other to finalise agreements in the 
month of March, 1986. 

SHRI A. CHARLES (Trivandrum): Who 
was the then Finance Minister who gave 
clearance? (Interruptions) 

SHRI AMAl DA ITA: Something more 
is to come later. (Interruptions) Ithink it is the· 
timethatthe agreement should be laid on the 
Table of the House so that we would know 
what exactly had happened. In the agree-
ment it was stipulated, I am told, that the 
aircraft would be delivered to India between 
April, 1989 and June, 1990. The agreement 
was entered into for 19 aircrafts and the 
agreement had an option clause for 12 more 
alrcrafts. The first of the 19 aircrafts were to 
arrive in India in April, 1989, but the commit-
tee in 1981-82 had said that every five years, 
there must be a doubling of Indian Airlines 
fleet. I am not supporting that kind of inyest-

ment, but this is whalthe commlltaa had said 
and this is what that had prompted the Indian 
Airlines and the Government 01 IndIB to 
approve the purchase of so many alrcrafts. 
But, what happened between 1985 and 
19891 Boeing was prepared to supply; the 
letter 01 Intent was sent to it in 1984. 1he 
agl'88lll8lll would have been ent8red into in 
1985 and the Boeing would have supplied 
the plane in 1986. But, flam 1986 to 1989, 
the traffic will go up and who will cater to it? 
So, a stipulation was made in the agreement 
that the Airbus Industries will supply 12 planes 
and ff they fail to do so, then there will be a 
compensation. In fact, they supplied only 
four planes, two Airbus 300s and two Boeing 
757s. Out of these, two became non-opera-
tionaJ and atleast one had crashed. The 
Boeing 757 had crashed while laking off 
from the Madras Airport soon after its arrival 
in India. The other planes were not supplied. 
The other option was to pay the compensa-
tion which they did. But the compensation 
money was very low, as compared to the rise 
in the air charter prios. That is what was 
resorted to by the Airbus, as a resun, the 
Indian air passengers were to suffer. There 
were delays and break-down of service 
between 1986 and 1989 till these planes 
were inducted in the Indian Airlines. The 
people who took the decision deliberately te. 
delay the increase of fleet of 'Indian AirUnes, 
by at least three years, knew very weR that 
how the Indian Airlines passengers would 
suffer. They made the passengers suffer. 
Possibly, one has to SUSpeclthat they had 
something to gain any by entering into one 
agreement with one company and not any 
agreement with another company. This 
suspicion is further heightened because of 
the fact that in 1988, when the first Airbus, A-
320 came into service for the first time any-
where in the world, on June 26, there was a 
crash in Air Show and tha pilot who was than 
flying the plane was chiefT 8BI PiIotof'Airbus 
Industry. He himself had a crash there. In a 
very similar situation, this eras!! In Bangalore 
took place. He was flying low at a height 01 
100 feet or so and he could not take the 
Plane up. The incident which took "'-the 
other day was practically simlai' In nature. 
FIOIII the tr~ 01 CockpIt Volce Re-
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COlder, it is apparent. they were trying to 
push the plane up all the time and the joy-
stick was pushed to the extreme even manu-
any. The computer also sent out the meso 
sage forthe plane to fly up but it did not. May-
be, there is a system-failure in the plane. 
Otherwise why did the pin in France crash? 
That plane in France had a different engine 
than this one. 

Now, this story of engine is something 
else. We had deliberately decided not only to 
go for a plane which would make its first 
appearance or fIrst fhght only one years 
before its Induction In IndIa but also for the 
engine which would be flyIng practICally, for 
the first time anywhere In the world. This 
engine V·2500 was a new engine. They tried 
this experiment on us and we suffered. Our 
people died. 

There are 19 such planes on the world, 
out of which 15 have been dehvered to IndIa. 
Out of the remainong four two were delivered 
to YugoslaVIa and two to Cyprus. They are 
notflying. Planes were made and supplied to 
those countries but they are not flYIng. 

This engIne was beIng developed for 
the first time. It has not been tried in the 
plane. One day immediately after it was 
certffied, the engine was fitted into the air· 
craft. So, the operatIOnal dffflCulties were not 
tried out. No doubt, the engine was tried out 
in a static position but when the engine is put 
in the aeroplane, it may behave in a dffferent 
wey. 

SHRI SOMNATH CHATTERJEE: You 
have finished the aircraft industry in the 
country. 

SHRI AMAl DATTA: When we went 
ahead with the idea of acquisition of the 
plane after 1988, after the crash took place 
in France, shouldwe not have been cautious 
about it? Should we not have enquired what 
has gone wrong with the plane with the Chief 
TeSt Pilot piloting it? Our pilot was not wor-
ried. Our pilot was very sluggish in his own 
behaviourbecausethe agreement was made 
in Maroh, 1988. . 

Then what is strange, tWO days allerthe 
crash took place in France, a meeting was 
held in India with the Minister in the Chair to 
decide on whether we shall go on with option 
or not, whether we have exercises the option 
or not to purchase the other 12 planes. 
Although a very junior officer had the cour-
age to bring to the noIiceolthe Chair i.e., the 
Minister, that the crash had taken place in 
France, the facts are not known, an enquiry 
has been instituted. Should we not wait for 
the report? The answer was 'No". We have 
to go ahead because there are instructions 
from above. So, we have to go ahead." So, 
they want ahead and decided to exercise the 
optioh and this option was exercised in 
September-October, 1989, with the election 
just one month away. 

SHRI SOMNATH CHATTERJEE: An-
other Bofors. 

SHRI AMAl DATTA: Wonderful. Why 
did you do that? They had delayed. They 
had, in fact, to option within the stipulated 
tIme. They had delayed it. They thoughtthey 
might lose in the elections. I insist the pras-
ent Government and the present Ministry to 
try to cancel the order. It is the first thing 10 
do, to cancel that option. 

THE MINISTER OF ENERGY AND 
MINISTEROF CIVil AVIATION (SHRIARIF 
MOHAMMAD KHAN): The option came 
much earlier. 

SHRI AMAl DATTA: You consult them. 
What is the justification for going for this as 
opposed to the Boeing 757? The first justifi· 
cation is its fuel efficiency. 

t=urther justffication is that it can land in 
shorterunway because it requires a short 
runway. 

Further are the two justffications. So far 
as the fuel effICiency is concerned, it de-
pends entirely on V-2500 engine .• is un-
tested engine. It was only a theoretical esti-
male How did we know thal it was realty fuel 
efficient since it was stiI in the drawing 
board? 
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SHRI SOMNATH CHATTERJEE: It 
was money efficient. 

SHRI AMAl DATTA: Government en-
tered into agreement in March, 1986. This 
engine got the cert~icate in June, 1988 or 
some time in 1988. But did we know at that 
time in 1986 March or even before that? 
Decision must have b<gen taken much before 
the agrep.mentwas signed. How do we know 
at that time that the engine will become fuel 
efficient by 7% or whatever? What hap-
pened wtth regard to the runway? 

Theother jus@cation is this plane could 
land in the short runway. But, in fact. It had to 
befitted wrth extra wheels. Under·carriage 
has to be reinforced. This was the resu~ of 
putting extra wheels, to get extra friction. 
Extra fitting of equipment made the plane 
heavier to increase friction. More wheels 
means more friction. It will stop in a shorter 
runway. 

18.00 hrs. 

Otherwise, it would not. The spec~ica
tion given by Airbus originally-on the baSIS 
of which we had entered into agreement was 
wrong so far as the run-way requirement IS 
concerned. We will have to extend the same 
run-way for this plane. What did we do? 
What did we do to make this plane opera-
tional? Did we not do any1hing? Now, the 
inquiry is being made. But at that time did we 
not know any1hing? Did we not know what 
this plane's requirements are? Did we not 
know what this sophisticated equipment 
requires? I am told that the avionics of this 
plane is the same as has been supplied by 
Mirage-2000 which we bought sometime 
ago. I am told that the Airforce stores the 
Mirage in the Air-condttioned hangers. I do 
not know about it. But certainly we do not 
have air-condttioned hangers. We used to 
see earlier also and even now we see that 
the A-320 planas are lying in the tarmac in 
Delhi airport and in many other airports. 
They are just out in the open. They are not 
even kept iR the hangers. This special en-
gine apparently was fitted to this. There is a 
separate unit to run the air-condition to keep 
the aircraft axil. Air-condition is necessary 

because the computers are there. The 
computers have to be kept 000l1.I amtolcllhat 
the APU coils have always given troubles. 
As a result of this, the air-condition did not 
work and as a result of this, the computers 
were not trouble free. It may be a reason as 
to why they have been given erratic signals 
even earlier much before this accident oc-
curred. There were a lot of warnings from the 
aircraft engineers about the erratic behav-
iour of the planes. They were not treated 
seriously. It is very unfortunate that these 
lives have to be lost to satisfy the greed of 
some people and because of the negligence 
of others. An inquiry has been instituted on 
the technical aspects. But the inquiry should 
also embrace the whole idea of acquisition, 
the people who were involved in this conspir-
acy, who inflated their spec~ications of this 
plane ... (Interruptions) So, the entire agree-
ment for acquisition of these planes should 
be gone into, should be enquired into by very 
competent people as quickly as possible. It 
should not be like the inquiry Committee 
headed by Shri Shankaranand which took 
one year. It should not be like that. We want 
an inquiry, swift inquiry by competent people 
and it shoVld be completed within three to 
four months. 

SHRI SOMNATH CI;IATTERJEE 
(Bolpur): It should not be a tailor-made 
report. (Interruptions) 

[ Translation] 

SHRI HARISH RAWAT: Should you be 
appointed the Chairman? 

SHRI HARI KISHORE SINGH (Shivhar): 
Rawat Sahib will do the job. 

SHRI HARISH RAWAT: We all could be 
appointed as Chairman and we may go 
ahead with the process of inquiry. 

[English] 

SHRI SOMNA TH CHATTERJEE: III is 
agreeable, we will make Shri Harish Rawat 
as Chairman. He has already made II clear. 
(/nlem.ptions) 



605 Disc.. 18. Accident to I.A. CHAJ1RA 8, 1912 (SAKA) MtJus A-320 at BangaIIn 806 

AN HON. MEMBER: We are agreeable 
to that. (intelTUplions) 

SHRI AMAL DAnA: The point is that 
the Government which had preferred this 
plane had not made it possible for the plane 
to IUn economically in this country by not 
makingverysmall investments on the mecha-
nised handling of the luggage, the contain-
ers'luggage. They have not put in money for 
the mechanised ladders, motorised ladders 
etc. As a result of that, the plane's stand 
alOUnd time is more than that of the other 
plane which carries many more passengers. 
ks capacity is 255 I think. In this plane it 
carries only 160 or so. So, it cannot run 
economically. Moreover, they have done 
nothing 10 get the workshop ready, to get the 
cooling ready,togetthe sto[age space ready. 
The biggest folly of this has been that they 
have delayed the training of the air-crew, the 
pilots and the engineers because of smaH 
differences, small disputes which were al-
lowed to be protracted over the years. There 
was a gap of four years. We entered into the 
agreement In the year 1985.-86. In 1989 
March or April, the planes were delivered. A 
clear gap of three years in which we utilised 
only one year or less to get our crew trained 
in France. Some of this training was very 
constructive. Some things have come out, 
not all, which show that the training was not 
really adequate. I am not going into that 
aspect because that wilf take more time and 
I do not have enough material on that. 

What has come out in the newspaper 
shows that there is a suspicion about the 
adequacy of training because of shortage of 
time, Under these circumstanC'!s, I think, we 
must all demand an enquiry into this. I am 
very glad that Shri Harish Rawat has also 
agreed to join with me in demanding an 
enquiry not only on the technical aspects but 
also on the acquisnion of this entire plane. 
The entire acquisnion procedure and every-
thing should be gone into. And H we are all 
joining, f !hink the Minister wiN kindly, while 
raplying, announce such an enquiry to be set 
up. 

[ Translation) 

SHRI.HUKUMDEO NARA VAN VADAV 
(Sitamarhi): Mr. Chairman, Sir, as a routine, 
we hold a discussion in this House on any 
accident be n an air mishap or a road or water 
accident, we have been discussing all these 
things here and during the course of discus-
sion we also hold out an assurance that we 
will conduct an inquiry into the matter but 
after every investigation, we come to a con-
clusion and as a resutt, the weakest person 
who is not in a position to reply, is held 
responsible and conVicted in one way orthe 
other. In this entire process, we see that the 
aircraft took off, and now it is pilot who dies 
in the accident for the fautt of his own or for 
the fault of somebody else, and after his 
death, he will not come back to me to tell us 
that it was not due to his fautt or the fauh of 
some machinery or due to some other rea-
son that the accident took place. Now it is left 
to us and we may hold him responsible for 
that accident, that will close the chapter 
because during investigation no one is able 
to go to ask the pilot who has already died in 
the accident. However, H there is a way to go 
to and ask him, I would suggest to send 
definitely someone to ask him but it is not 
possible. Sothere is something wrong. Hence 
we wilf have to give a serious thought to all 
the points that have been raised here in this 
house because all of us who are to run the 
Government, the administration or have to 
lead a public IHe are being blamed vehe-
mently for the sale and procurement and 
various other things such as the mishap of 
aircraft. The persons have died in the acci-
dents now they are no more here but we are 
earning a bad name on that account and 
there is no end to n. So the Government wiN 
have to come forward wnh some solution of 
the problem otherwise atime will come when 
the people will have no faith in this house or 
on the verdict of any commission or over the 
findings of a committee. Suppose something 
happens due to ovrselves then the people 
will believe that there must be some bungling 
in it. It is assuming such a horrible dimension 
that whatever you do, whatever be the con-
dnions 01 purchase of whatever be the tenns 
of dealings with a foreign company, people 
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become the ··cheer· of Dropadi: 

will think that there must be some fraud in it. 
I would like to know as to how far ij will 
continue and the life olthe people will be put 
to stake. ~ is not only the question of an 
aircrash but that of ijs effect it has left on the 
minds of the people of India regarding the 
administration of the Government and the 
political leadership which has created u~i· 
mately an air of distrust. Hence it needs our 
serious consideration as to where all these 
things will lead us and the people of this 
country. 

So, many han. Members and scholars 
are here in this Hause. and all of them have 
told that a committee was constituted and it 
had submitted Its repart. but what is the 
outcome of it. The Issue would be discussed 
as to why a particular plane was purchased 
and why not the ather one but where such 
things will lead to? U~lmately in his answer 
the hon. Minister will say that a committee 
has been constituted to look Into the matter. 
But how that committee would be consti· 
tuted, ultimately the members of the Cam· 
mittee will be picked frcm amongst ourcoun-
trymen only, then it will be asked that there 
should be some technical experts In the 
committee, but wherefrom the technical 
experts would come except that same offi-
cial of the Air India or Indian Airlines will be 
taken into the Committee as a technical 
expert. This proves a very well known saying 
in our village-"8ap Kha"dar. Beta Dalal, to 
Bail ka Dam Barah Anna "- Somebody came 
to sell his bull in the village market, where 
father posed himself as purchaser and his 
son become broker, then ultimately the poor 
villager was made to sell his bull just for 12 
Annas. Likewise the same people who are 
either in the politics, or the Government or in 
the administration are themselves the pur-
chasers, and the technical experts, they are 
the only one who. have purcl>ased this plane 
and made the payments,they are the one 
who have taken the kickbacks in the deal 
and they are the one who will sold it as an 
agent, and now they are the ones who are 
delivering speeches in this regard where this 
pll)C9ss will u~imately culminate. T.his has 

'''Nari hai ki sari, Sari Hai Ki Nari Hai, 
Nari Beech Sari Hai, Sari Beech Nari Hal" 

The same person is purchasing the plane, 
the same is arranging the deal, and the same 
is constituting a committee. The same is 
influencing the decision of the committee, 
the same person has taken the kickbacks 
and the same person is responsible for the 
accidents, and now the same person is 
making other people to ask questions to 
which hon. Minister is now replying. What I 
mean to say is that people remain same. 

Mr. Chairman, Sir, I have never trav-
elled by an aeroplane. When I listened about 
the Airbus, I thought it must be same kind of 
a bus, like the one in our villages, which is 
when overcrowded and when no place is left 
inside for us, we often climb its roaf. So we 
thought that likewise when no place will be 
left an borard the Airbus, we can travel on its 
roof as well. But fortunately I came across an 
educated and scholarly gentlemen like our 
Hari Kishoreji. who appreised me of the fact 
that though its name is airbus, it is not like a 
bus, its use is different. So, its use is that 
when a small aeroplane is purchased, less 
Kickbacks are received, and when a big one 
is purchased, huge kickbacks are received. 
So when planes for Vayudoot are purchased, 
small kickbacks are received whereas pur· 
chase of this air bus might have brought 
huge kickbacks viz the maximum. But now 
the Airbus bas been grounded. We are told 
thatthe manufacturing company will not take 
it back, so it is also suggested that it should 
be sold. 

But I am unable to follow as to when this 
airbus has met an accident. and so much 
uproar has been made in this House on thill 
incideht and the technical anomalies aI the 
aircraft, then how can you expect that any-
body In thiI world be so foolish as to be 
~""IIIII?Orh may be that such a 
................ ID the radio Dr watch .......... a,.. ... _ina unaware of all 
......... bien made in the Indian 
ParIIImInICMr lis technical fauits-as how 
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'can you expect anybody to be so foolish or 
magnanimous purchase this airbus and who 
would say that if we will not be able to 
operate it, we will keep it in oVr godown. Who 
will take this burden of India over his head? 
Who will be such a fool? This is not even like 
tliat house to which Shri Hari Kishore may 
shift on the banks of Bagmati riverto keep his 
cattle, because ft is not suftable for this 
purpose efther. Nobody is going to purchase 
it? So talking about ft is sheer nonsense. So 
I again urge that il this can be sold out, sell ft 
out, or return it to the company which has 
manufactured ft. Shri Harish Rawat has been 
talking in the language of a village bumpkm 
who says that bump your head 1010 the 
buffalo, either the enemy Will die, or your 
head will be broken. In case there was any 
technical fault in the aircraft, the Govern-
ment must hold responsible all those from 
whom the airbus was purchased, on whose 
recommendations rt was purchased and the 
members of the Committee who approved 
the deal. They should be convicted and the 
entire amount should be recovered from 
them by confiscating all the" hause, land, 
property and other assets. The Government 
have given compensation to all those who 
were killed in the accident. There has been 
a loss of crores of rupees as a resu~ 01 thiS 
accident including the amount of compensa· 
tion. There is a saying in our village "Doosare 
Ke Mathe Par Sab Apna Ghar Banate ham, 
Apne mathe per Padta hal tab pata chalata 
hai.· The airbus worth crores of rupees was 
destroyed)!! the accident. In my view a very 
deadly game is being played in our country. 
Government exchequer is over burdened 
because of payment of compensatIOn m 
such accidents. All this money should be 
recovered from those who are responsible 
for this accident. 

I heve listened to the speech of hon. 
Shri Nathu Ram. We are SOCialists. So when 
such things are talked about, we become 
restless. He said that airhnes should be run 
by the private sector. This is what Birla. Tata 
and 0Ihef such big caprtalists which. Such 
people who heve no faith in socialist philoso-
phy, who have no commitment to it and who 
really do not desire that socialism should 

come in this country, wish that there should 
be no place for public sector in our country, 
arid such people have sneaked into the 
ad[l1inistration also and are consciously trying 
to malign the public sector so that our people's 
faith in ft could be shattered. This is not the 
question for which there should be any clash 
among us that this should be taken away 
from the public sector and assigned to the 
private sector, instead we should declare 
war an such elements and find them aut who 
have no commftment to socialism, change 
for better and the establishment of a new 
order and a new era All those who oppose 
to such things, should be eased out of the 
administration. 

My last POIOt is that the previous Gov-
ernment has committed many mistakes. They 
had Installed persons of private sector as 
Chairmen of Public sector organisations. 
We should think both with our mind and 
heart, i.e. emotions and intellect. H one is a 
socialist intellectually, and not in heart, one 
can't hope that he would lead this country on 
Ihe path 01 socialism. With this much, I 
conclude. 

SHRI SHIKIHO SEMA (Nagaland): Sir, 
will take only a few minutes as other 

Members are also to speak on this subject. 

~ is very sad that such an accident took 
place at Bangalore and many lives were lost. 
I would like to talk about the matters c0n-
nected therewith. The decision to suspend 
Airbus-320 by the Government has particu-
larly affected the North-East region of our 
country. There used to be seven flights to 
Dimapur in Nagaland in a week. But afterthe 
suspension of A-320 Heights these seven 
flights have been reduced to only fourflights. 
And those flights also depend upon the whims 
of the pilots. There is no sufficient air service 
in our part 01 the country, namely, Nagaland 
which is the remotest part of the country. I 
cannot go and come back from my constitu-
ency. It takes two days for me to go'to 
Nagaland and two days to come back. J 
cannot spend four days travailing by air. 
Because of this problem, I could not visit my 
constituency. The General Secretary of the 
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Janata Dal, an hon. Member of Parliament, 
Mr. Subodh Kant, who is assigned totapple 
the Congress (I) Government in Nagaland, 
also could not do his job because of the 
imlgularity of the flights. So, I would like to 
know from the hon. Minister, while he reo 
plies, as to whether he would improve the air 
_ :ce and give more number of flights to 
til North-east, particularly to Dimapur of 
Nagaland, H not seven, at least five to six 
flights. You have suspended the Delhi-
Guwahati evening flight. This is all because 
of the suspension of the airbus 320. What is 
going to be the aRernative decision of the 
Government if it is going to discontinue the 
airbus 320? People are suffering because of 
this irregularity. Unwillingly, I have to say that 
the Cabinet Minister is sleeping over the 
recommendations of the expert rommittee 
on airbus 320. You have not yet taken any 
decision. The moraleofthe airline services is 
very low eversince rts inception in our coun· 
try. Lelthis august House know as to what is 
the aRernative so thai people will not doubt 
the services of the airlines. 

SHRISONTOSHMOHANDEV(Tripura 
West): Sir, we are discussing today one of 
the most tragIC air accidem in the history of 
civil aviation, which happened on 14th March, 
1990. The Minister in charge is my good 
friend, Shri ArH Mohammad Khan. I must 
appreciate the promptness of their action 
~ke identifying the bodies, etc. with the coop-
eration of the Karnataka Government. And 
today, our Members are criticising the deal 
through which the airbus was purchased. 
Some people have doubled the bonafide of 
the recent Government while mak,ng this 
purchase. I do not know whether it was a 
correct or a wrong decision. I have read in 
the Press, which appeared ,n the name of 
the han. Minister that an inquiry has been 
started? on the purchase of this partICular 
aircraft. Subsequently, I saw in the debate of 
the Rajya Sabha that he has denied that he 
had not said anything like thaI. Today, I 
heard from some of my friends that the 
Government have lodged an FIR against 
certlin persons in this particular deal. I do 

not know how far it is correct. I expect the 
han. Minister to throw some light on this 
aspect. This is not the question of a parIicu-
lar Government or a particular person. 1lis 
is the question olthe airlines. Shri Kukurildeo 
Narayan Yadav has said thattlie bus moves 
on the road. And I say that when _gollyair, 
we depend on the efficiency of the engine, of 
the pilots who are controlling the aircraft and 
on the efficiency of the persons who are 
working in the control lower. When the pI_ 
takes off or when illands, we depend on all 
these persons. This particular aircraft, which 
is known as fly-by-wire, is supposed 10 be 
one of the best aircrafls purchased in 1990. 
We have heard Shri Amal Datta; we have 
heard Shri Nathu Singh and we have heard 
others also. We have also seen various 
press reports and editorials. I have got a a 
few editorials with the head lines as Disaster 
Area, After the Crash and the third is against 
the han. Minister, where they have they said 
that it was a hasty and illogical decision 10 
ground these aircrafls so quickly without 
getting tl:le report of the expert Committee. 
According to the editorial , this was not 
correct. 

SHRI ARIF UOHAMMAD KHAN: Which 
paper? 

SHRI SONTOSH MOHAN DEV:MP 
Chronicle ... (Interruptions) 

I have to share the views which have 
been expressed by the press. I am net say-
,ng that the press editorial is right or wrong. 
This Airbus has been purchased for a few 
crores of rupees and now we are incurring 
everyday a loss of Rs. 2.5 crores and for this 
there are certain pending orders with the 
company. The hon. Minister has to take a 
decision today, tomorrow or day after, 
whether this aircraft will be put into operation 
again. And H so, on what considerations? • 
is not kickbacks, he must be relying on some 
expert people. The judicial enquiry is there; 
the Ram Das Committee has bean formed. 
I also saw in the newspaper that the Pilots 
Association has met you and they haw 
demanded that if you want them to opel'llle 
these aircrafls, you must share with them the 
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finding of the black box, the voice recorder 
and the other equipment which is known as 
DFDR... (Interruptions) They wanted the 
information to be shared with them. I would 
like to know whether you are going to share 
that w~h them. 

I have seen in your speech in the Rajya 
Sabha you have said that you cannot share 
that information w~h the Members of Parlia-
ment. I agree, but I would like to know 
whether you are going to share that particu-
lar information which is available from the 
black box wnh the pilots. who are supposed 
to operate these aircrafts In future. 

According to today's newspaper, spe-
cial training is being imparted to these pilots 
who are supposed to run these alrcrafts. I 
would like to know how many of these pilots 
were initially sent in the foreign countries for 
training, and how many haVing been trained 
within the country and how many in other 
countries. Shri Amal Datta has given a figure 
saying that Cyprus is utilizing two aircrafts 
and no other country. But according to this 
paper clipping, which has been given by the 
Parliament Library, there is a news saying 
that this particular Airbus Company. which is 
a subsidiary of a consortium company of 
British, France and West Germany has pro-
cured on order for 520 aircrafts. 

SHRI AMAL DAnA: Engines. 

SHRI SONTOSH MOHAN DEV: I may 
be wrong, but that is what I have read. 
Newspaper clippings are with me and these 
talk 01 520. Shri Amal Datta has raised 
another queSlion. The engine which has 
been accept~ by the Government of India is 
an engine which was· on tria! alld during the 
trial period that engine has been bought and 
is being "sed in the aircrafts in our country. 
During the trial period there was no crash. 
There was an air show in Paris and there this 
crash had happened. I may be wrong. But 
this acrimony 01 making Commissions and 
punishing Shri Rajiv Gandhi will go. The 
previous Janta Government also did the 
same thing and you are also doing it. H you 
Jove to do it, you do it but what you experi-

enced in 1979-80, you will again experience 
the same thing in IWIllre. As a Member, I 
would like to know trom the Minister whlllher 
he is going to implement the Report of the 
Expert Committee after the Inquiry Report 
comes. Today, you have passed the Com-
mission ot Inquiry (Amendment) Bill. So, I 
am sure the Report will come to the House. 
Till today we have not received the Report of 
the accident that occurred in Ahmadabad. I 
would also like to know whether you will 
submit that report also belore the House. 

Sir. I had the opportunity 01 going by 
Airbus A-320 one day. H was an afternoon 
flight from Delhi to Calcutta. After going 
about half an hour the pilot announced that 
because of bad weather in Calcutta, we are 
going back. Subsequently, when I landed 
Calcutta in the night by some other flight, I 
asked the Airport people as to whether the 
weather in Calcutta was bad. They said that 
the weather was not bad but because 01 
some technical snag in the airbus, it was 
taken back. We are told that in this aircraft 
the machine is more smarter than man. II is 
known to be an aircraft of 90s. Sir, can a 
developing country like India alford to have 
an aircraft which is known as 'Fly by Wire. II 
was rightly said by Shri Amal Datta that 
some countries are utilising air-conditioned 
hangers. While replying in RajyaSabha, you 
said that it is lor the convenience 01 the crew 
and the engineers. But H I travel by an 
aircraft, I at least expeclthe comlort of land-
ing safely. What is being said in the House is 
that ~ was wrong purchase. Now, the ques-
tion is, whether the Government 01 India-the 
then Government 01 which I was the Minis-
ter-was justilied in purchasing the aircraft; W 
not then I would like to know why this propa-
ganda is there. If ~ was a mistake then what 
action are you going to take because it is 
learnt that the evaluation was done by a 
group of technicians and officials. I would 
like to know under what circumstances they 
were forced to purchase it. As a Member, I 
would like to have a specWic answer from 
you. You can teke as much time as you like 
but we will be happy to know the lacts. I 
would like you to share with us honestly and 
sincerely the background under which the 
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believe in mud-slingingwllhoulany~or 

purohaH was made. Some people say that 
it is one of the best aircrafts because of its 
handling by computer and various other 
advanced equipments. I am told that when 
this aircraft takas off and comes to a cartain 
heights from the landing place, i.e. from 
Tarmac, aven then H you want to take tt up in 
the air, you cannot, h is the computer who will 
dictate everything. In our country there are 
many airports whose walls are broken; where 
somatimescowsenter andsometimesJaaps 
also ara parked. We have saan that it hap-
pen in our Airpons. There are mechanics 
and other who are not experts, will be some· 
times present there. I know about an inci-
dent. When I was travailing by a BoeIng, in 
Silchar Airport, the whole area was under 
_er. The pilot did not know tt. Probably the 
COmmunication was not there. The aircraft 
triad to land there but it did not and tt took off 
in such a manner that our lives were saved. 
The credit realty goes to the pilot for saving 
us. Then, __ re diverted to Imphal. Gen-
erally, in such cases, the pilots should be 
informed of bad _athers. But for some 
reason or oIher-probably he might not have 
agreed with the Civil Aviation staff-he did not 
land there and __ re taken to Imphal. But 
in this aircrall-l have baan told when tt lands, 
Itwilf not listen to anybody, but ttwill straigh-
taway land. It will land etther ten years away 
or ten years behind. I have baan told that tts 
general efficiency is the best when tt reaches 
certain altitude or certain temperature. In 
certain temperature, it behaves Oke a very 
obstinate lady by not behaving quite .well. 
Because of this, I have baaQ told that the 
pibIs are objecting, This is the main cause. 
So,IeI us know what steps you are taking to 
Irain our pilots who are running thasa ai!craft 
and also the enginee-s vtho are working on 
the ground for looking after thasa aircraft? 

My friend Mr. Pal is very much inter-
asIId to know whether an FIR has baan 
lodged or not. Even if my name is there, I 
don't mind. Because I am one of those 
paapIe who believe that if somebody has 
dona anything wrong what_ any be his 
poIIIIon he should be punished_ I do not 

reason. 

Mr. Arnsl Datta has taken the nlllMS of 
individuals. h is the duty of the Minister III 
inform the House, either today or torn_ 
or after six months, whether that particular 
individual is involved in tt or not. He has to 
inform us. It is because, Mr. Amal Datta has 
taken the name of Mr. Rajiv Gandhi. We 
would also Hke to know whether Mr. RejlY 
Gandhi is responsible for iaking such a 
decision. I do not want any answer today 
because he is already making enquiries. Lat 
him do it. It is because, he had also worked 
under Mr. Rajiv Gandhi lor qutte sometime. 
I have full faith in him. 

What about Justice Mathew Commis-
sion's Report? Today, you have passed a 
Bill. I don' want to make any criticism here. 
H you publish such Reports, tt will give lot of 
information to the passengers. Generally the 
impression olthe passenger is that, when he 
travels, he always feels that he will be sale, 
H there is an accident. The passenger who is 
sitting next to him may die. But there are 
passengers who are experts in this line 
because they might be travailing in the air-
craft for years together. I have also heard 
their experience. It is not the case of only A-
320s. h is a factthat according to our climate, 
according to our weather conditions and 
according to our cyclonic hazards, even the 
airpons in the Metropolitan cities are not 
equipped with all the equiprnents thai are 
necessary. 

Now, I wnl refer to a news item pub-
lished in a paper in America. In that paper, it 
is mentioned and I quote" 

• One of the cheapest airlines in the 
world is the Indian Airlines. You equally 
get the cheapest service from them.· 

II this is a fact, then I think the life II .., 
considered to be the cheapest by the...., 
Airlines. How many accidents h_OIlCUIIIId? 
A man pays a huge amount anilm.1n JIOUI' 
aircraft. II you try to fix I'IIIIpCIIIIibI on Mr. 
RajivGandhi and Sontosh MahM oW, then 
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I think, you wiD not be doing justice. It is 
because, as a Minister, it is not proper to fix 
a full responsibility on him. An hon. Member 
has very rightly said that on the very first day 
when you took over as the Minister, you 
started dealing with the Engineers. You also 
made an appeal to them for withdrawing 
their strike which they heard. They withdr_ 
their strile and started working. In the Cal-
cutta airport itwas there. Subsequently, when 
I met the engineers, they said: 'Our Minister 
is not as good as wethought.' I asked: 'Why? 
They said: 'We thought he was a Minister: he 
would go by his own conscience. But when 
the officers briefed him, unfortunately what 
we had desired was not fuHilled. He has 
again become the vICtim of the officials; 
because the officials are with Rajiv Gandhi; 
or the officials are with Vishwanath Pratap 
Singh. They have got their own system of 
guiding Ministers. We know it as Ministers. 
They will altimes say: 'Sir, you can do it; but 
you have to raise the price of the ticket'. 
(/nl8l1l.J)tions) 

But the engineers must get their due 
share, because there is an ill-feeling be-
tween the pilots and the engineers. As a 
result, many a time the victims are the pas· 
sengers. They fight with each ather for very 
petty reasons. Whenever they fight, it is the 
outflow of some dispute in their salanes, In 
their perquisites and other things. 

You have grounded Airbus-320. We 
expect you to answer during your reply as to 
how soon the inquiry commission report will 
come; or the report of the Ramdas Commit-
tee will come. In between, what are the 
arrangements which you are going to make? 
If you do rIOt go in for these A·320 again, and 
if you continue your air service with the 
present fleet of aircraft, the passengers will 
suffer. The waiting list is long. The Airbus 
fare, the airfare and the train fare have 
become more or less the same. So, people 
would lite totravel inspite olthe fact that your 
_age of waiting and cancellation is 5 
houl'll or 6 hours every day. I do not blame 
you. It is sometimes due to weather. ff one 
aircraft is not working, it affects another 100r 
15. So, kindly Iat us know if you dacide to 

ground these aircrafls for a further period-
because you have said in the Rajya Sabha 
that by June, you wiD gat the final findings of 
this inquiry commission. And I, till then, 
these pilots are nat willing to run these air-
crafts, what steps are you going to take? In 
the past, I have seen that some aircrafts 
were leased out by certain countries to India-
namely Boeings. Are you going in for it? Or, 
what arrangements are you going to make? 
We would like to know, because we are 
suffering very much for this particular rea-
son. 

Lastly, before any further accidents 
occur, I would also like to know what steps 
you are taking about the Dornier aircrafts. 
The ather day I was travelling from Guwahati 
to Lilabari. I am not that much God-fearing; 
but that flight made me remember God and 
Allah all the time, the way the Dornier was 
shivering and dancing from Guwahati to 
Lilabari, it gave music, a dancing style wille 
it pounced; and it gave an appetizer to the 
passengers so well; and it was suffocaling. 
Since you are looking into this, do nat waitfor 
an accident and then decide. you have taken 
some decision about the performance of the 
aircralts. you are taking some decision about 
A-320. About the Domier aircralt also, eiIher 
it should be replaced, or something should 
be done about it. (Interruptions) 

SHRI ARIF MOHAMMAD KHAN: 
Should I ground it? 

SHRI SONTOSH MOHAN DEV; You, 
can ground it: but don' ground me. ThaI is 
my only request. 

AN HON. MEMBER: You have alr~ 
been grounded. 

SHRI SONTOSH MOHAN DEV: I am 
nat yet grounded. Youweregrounded1here. 
The Opposition has gat a part to play, Why 
are you so much suffocated when we are 
here? You wanted to gothere. We wanl to be 
here for fIVe years. Let us play our role. You 
play your role; and lei us play our role. You 
are supporting this Government. ( ........ 
lions) 
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[ Translation) 

Mr. Arnal Datta, please allow us to speak. 
(""em.ptkms) You should encourage us. 
You are more worried about us. (lnterrup· 
lions) We are not worried. We are ready to 
work in the Opposnion. As a constructive 
Opposition, we are going to support the 
amendment 01 the Constnution tomorrow. 
We will continue to support any good work by 
this Government. So. why are you wortled? 
Do you ",ant to come to an adjustment witn 
us? H so, speak to my leader, and not to me 
(lnterrtfJlions) 

AN HON. MEMBER: We do not want to 
make any adjustment wnh you, (Interrup· 
lions) 

SHRI SONTOSH MOHAN DEV. Then, 
al righl. 

So, belore concluding. I request the 
hun. Mnistertotell us-the Inquiry Commit-
_ Raper! which had been done by Justice 
whose name I do not know-when will n be 
laid onthe Table 01 the House? How long will 
you take 10 lake a decision about Ihe 320 
Airbus coming into operation? H it poes nol 
come into operation. what action are you 
taking to see that the passengers are not 
maOe1o SIJflef ent.er by leastng all crall "alTO 
0Iher countries or by buying new, aircrafts 
which are tested aircraft, not air craft 01 
confusion. Apart Irom that, what steps ara 
you taking to share the inlormation with 
regard to that box? The pilots have catagori-
caIy told that unless they know the cause of 
the accident, they would not run it. I would 
also like to know about Ihe news which was 
leaked out in certain papers especially in the 
Indian Exprvss ,which is the holy Bible for 
many 01 you, saying that the error of the 
angine was the main reason. Another paper 
has said that it is not the error 01 the engine; 
iI is the error of the pilot. So, let us know what 
is the actual error or you tell us that now a 
c:anclusive decision has been arrived at, and 
_ can wait for it. Let not the people be sa 
much shaky about it. 

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly): Hon'ble Sir, in fact the airbus 
accident has rocked the entira nation. It was 
necessary to have discussion onthis subject 
in order to get the facts and to take action 
thereon. After listening to this discussion, I 
feel that had ~ been Lord Rama's time, he 
would not have been forced to go to forest 
and wander with Sitaji for 14 years, as the 
InquirY into the causes itseH would have 
taken 14 years. Even since Dr. Homi Bhaba 
died in a plane crash 25 years ago, there 
have been quite a few air accident. In spite of 
this, n we say that the accident occured as a 
resuh of failure on our part to take precau-
tions, it would be like saying that we fell prey 
to theft as we did not lock the doors, and then 
conducting an inquiry into the causes oftheft 
IOstead of trying to find out as to why the 
doors were not locked, There are a number 
of technicalities involved in the matter and I 
have no knowledge about them. I would like 
to ask same questions form the han. Minister 
through you on the basis of my knowledge 
which I have gained through newspapers. " 
the entire matter is investigated. a greater 
fraud than that 01 Bofors may come to light. 
The way the deal was finalised, it is likely that 
the inquiry will bring to light certain hidden 
facts. A deal worth Rs. 2500 crores is by no 
means a small deal and the amount 01 
.:omnliSSIOfl inVOlVeo In R can De -ay 
guessed. When the deal was finalised, we 
knew nothing about enher the aircraft or the 
technical aspects involved. " I am wrong, the 
han. Minister may correct me. It was said 
that the air-conditioned hanger was neces-
sary for it. But just now an hon. Membar said 
that it was not so. I may be wrong but the truth 
must come out. The Tata Committee had 
recommended that these planes should not 
be purchased. But the Government went 
ahead with the deal. In all, 15 planes were to 
be purchased. This deal was struck under 
special circumstances because immediately 
before that the deal for 757 Boeing was 
cancelled. Therefore, the suspicion is natu-
ral. Wnh a view to clearing the stock of 
inferior products, big oompanies lay • pre-
condition that •• Inferior products should 



aIIIObabDughtalong wilhthe superior_. 
At the tin. 01 finalising the deal for the 
pun:haM of these aircraft France had prom-
ised to supply heavy watarto India I want to 
kncM whether it was a fact and if so, what 
kind of inquiry has been conducted in this 
regard and what has been the progress so 
far? Some informalion about it has come 
through the press, but the than hon. Minister 
Shri Shivraj V. Patil had said that though the 
number 01 the aircralt was 46, the number of 
flights being operated was 50 and, naturaHy, 
this caused problems in maintenance. I would 
like to mention some points in this connec-
tion. In the event of accidents, inquiries must 
be conducted and reports laid before the 
House. If I gun down a person, an FIR would 
be lodged against me. I would be prosecuted 
and may even be hanged. But if such cases 
01 serious accidents involvmg death 01 as 
many as 200 people are hushed up even 
aIIer conducting an inquiry, this is a matterol 
great concern for the country. These days, 
this is not important that we should travel by 
air, what is important is that our lives and 
nation's honour should be sale and secure. 
AI these things are not the products 01 jus! 
three months or 100 days. The lion. Minisler 
is not expected to correct the situation in no 
time .• will take some time tD remedy it. The 
party which has ruled the nation for 40 years 
must be exposed tor its shortcomings. We 
should punish the guily and not the inn0-
cent. Wdhout taking more time, I would like 
to submit on behalf 01 my party as well as on 
my personal behaH that clear information on 
this subject must be placed before the House 
and appropriate action be taken as per the 
findings of the report 01 the inquiry. this 
report shQuld not be shelved as has been 
done in the past. 

SHRI TEJ NARAYAN SINGH (Buxar): 
Mr. Chairman, Sir,the accident otAirbus A-
320 Is an unfllrtunate incident. According to 
the information available, the Airbus was 
already ill famed because a similar accident 
had taken place in France also, but in spite 
01 thai, Government considered this aircrah 
as th8 best aircraft and went ahead W1Ih its 
pun:haM .• Is being said herethatthere was 
nDII*Ig WIOIIII in the acquisition of thee 

aiR:raft but the information __ gIIIIing 
through ~ show thai there_ 
certain irregularities in the deal and the in-
tention of the persons irwoIved in this deal 
was notgood. Had lheirintenfion been good. 
theywould havepun:hasedtheaiR:raftwhich 
were already operating in the cot.ntry. The 
acquisition of the new aircraft shows thai 
there was someIhing fIShy about the daeI. 
The newspaper reports and stmemenIs of 
some persons show that the persons in-
volved in the deal have taken commis&ion 
and, if it is so, action should betaken against 
them. Just 3-4 days back, a BiI for AnaIcI-
ment in the Cr. P.C. was brought in the 
House and passed .• has empowered the 
Government to collect evidence and inIor-
mationaboutthebribetakenby anyoneflam 
the toreign country. Now the Govlllllllalt 
has acquired power,therelore,lwantthalai 
the irregularities mmmitled by the praviDus 
Government should be enquired into and 
action should be taken against the 0ffend-
ers. I would also like tD.say that aclIon must 
be taken under section 302 and 120 Bofthe 
lPCagainstthepersons foundguilly, wheIhar 
they be the officials or the Minister. In the 
present age, aeropta._ have assumed 
utmost importance and without them _ 
camot mcwe from one place to ott.r 80 
quicklr. In order tD ensure a smooth In! 
regular air service. I would like thai the lion. 
Minisler should axlSider aI the suggIISIiIxa 
given in the House. During the discussiDn, 
one of our coIeagues suggested !hal whJ 
Indian Airlines should not be given to the 
Private SectDr. I would like to inform hint ... 
several programmes of the Govel1llllall_ 
proving to be a falure because _ ._ 
defined them as such. If our Railway uains 
run half an hour or one hour tale, due to the 
chain puling or any other reason, it does nat 
meanlhattheemnrailwayshouldbehanded 
over to the T atas and BirIas, Is there ~ 
guarantee that by doing so, the situaliofl wiI 
definitely improve? No Govemrnint pr0-
gramme can be implemented like this. On 
the one hand _ are struggling againIIl 
capitaism tD bring socialism in the CCIUIIIIy 
and on thealher hand such suggestians_ 
being givwI thai the CJIIIInisaIions .... 
GoINImnw1t mechinaIy ._ tIecome ..... 
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wantloknowthesanseofthe I:iDI8e, whIIIIa 
we can continue and r.,ish this subjact. 

ure should be handed over to the T atas and 
Birtas •• we do so, ft wiH be a big setback to 
socialism and will amount to an encourage-
ment to capitalism. Today about 50 per cant 
people in our country are living below pav-
8Ity line as they do not gat two square meals 
a day. Their number is about 35 erores. If aU 
the schemes 01 the Govemment are handed 
over to the T alas and Birtas. I thing the 
number of people reaching the verge of 
starvation will increase to 75 percent. Thera-
fore, under the present circumstances, this 

, suggestion does not seem to be relevant. I 
would demand that stern action should be 
laken against those officials who were be-
hind this deal. Shri Hukumdao Narayan 
Yadav has rightly said that how can the 
enquiry be conducted now when they are no 
mora in the world. There is a saying in 
BhojJuri-'Cham ka bar, kuku 'rakhwar' which 
means that if protaclor becomes the destruc-
tor, what can be done. I am sure that there 
are still soma people who can be entrusted 
wilt! the enquiry. Much hue and cry was 
raised over it. We used to speak against the 
COIJI4:IIion in congress rule. lateran a time 
_ when some Congressmen started 
speaking against the corruption. They left 
the Congress and formed another party and 
now the burden of running the country has 
fallen and their shoulders. It is good, as has 
bean said t". one of our colleagues, that 
today the Ministers and the Prime Minister 
_our own man but aven then persons like 
me are compeUed to think that in spfte of our 
lIIINIItrained support, there is nothing cer-
tailulbouttham. Evan than I hopathal a time 
.. _ when 60 or 70 Members from the 
CJppOItiDn who criticise the Government win "tit the bancMs where today Shri Vish-
W8IIIIh Pratap Singh and other Ministers are 
siting. With th_ wonI& I conclude and 
denwId !hat starn adIon should be takan 
... the guilty persons who are'behind 
this deal because many people have lost 
their ._ in this crash. I am thankful to you 
tor giVing me time to speak. 

(~ 

MIt CHAIRIMN: lis ~ 7 PM. I 

SHRI ARIF MOHAMMAD KHAN: Mr. 
Chairman, how many speakers are there? 

MR. CHAIRMAN: Savanoreighlspeak-
ars are there. 

SHRI SAMARENDRA KUNDU 
(Balasore): Sir, we can sillata and finish iI 
today itself. 

SHRI SONTOSH MOHAN DEV: Mr. 
Chairman, let the Minister reply at 7.30 PM 
today. 

19.00 hrs. 

SHRI ARIF MOHAMMAD KHAN: This 
can be takan up tomorroW alter Privata 
Members' business. 

SHRISAMARENDRAKUNDU:Tomor-
row is Friday. Members wHI go back to thaiI 
constftuencias. We will finish it in another 30 
to 40 minutes. 

MR. CHAIRMAN: Let us start the dis-
cussion now. We will sea illater. 

19.01 hrs. 

MESSAGES FROM RAJYA SASH" 

[English) 

SECRETARY-GENERAL: Sir, I have 
to raport the following massages received 
from the Secratary-General of Rajya Sabha: 

~) "In accordance with the pIOVisiIIne 
of sib-rule (6) of rule 186 of the Rules 
of PIacedure and Conduct of Busi-
nea in the RaWa Sabha, I _ di-
rected to IWIum her8WiIh the AppIo-
priI6In (Vole on AccouIt)" 1_ 
which _ ......... LCIk SIbIIa 
at Is ... held on the 2IlII MIld!, 



625 Disc. 18. At:ddfInt to LA CHAfTRA 8, 1912 (SAKA) Aitbus A-320 at Banga/orfI 626 

1990, and transmitted to the Rajya 
Sabha lor tis recommendations and 
to state that this House has no remm-
mendationsto maketothe lokSabha 
in regard to the said Bill.' 

(iiI "In accordance with the provisiolJs 
of sub-rule (6) of rule 186 of the Rules 
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I ar,l di-
rected to return herewith the Appro-
priation Bill, 1990, which was passed 
by the lok Sabha at its sitting held on 
the 28th March, 1990, and transmit-
ted to the RaJYa Sabha for its recom· 
mendatlOns and to state that thIS 
House has no recommendatIOns to 
make to the Lok Sabha In regard to 
the said Bill." 

19.03 hrs. 

DISCUSSION UNDER RULE 193 

Accident to the Indian Airlines Airbus 
A-320 at Bangalore 

[English) 

SHRI CHITTA BASU (Barasat): I Will 
not take much time of the House because 
much of the ground has already been cov-
ered by the speakers who have taken part 
earlier to me. The main point is the sordid 
story of the acqUISitIOn o'these aircraft. My 
esteemed colleague. Shri Amal Dalla, has 
already described exhaustively the back· 
ground andother'actors which have weighed 
on the choice of A·320 aircraft. 

If _ make a brie, appraisal 01 what has 
already been said inthe House regarding the 
acquisition. lour relevant points emerge. One, 
the previous Government pushed through 
the deal wfth undue haste. Semnd, the 
previous Govemment ignored the other 
options as _U as warning stgnals about the 
inad8quacyof ground s"bpport system. Third, 
!he previous Government brushed aside the 

advice lor more time to evaluate. In this 
case, , do not want to quote from some 
relevant papers regarding the views given 
by the Indian Commercial Pilots' Association 
in October, 1988 and also some viewsgiven 
by the Planning Commission. Simply I read 
out a portion of the views given by the Indian 
Commercial Pilots' Association relating to 
acquisition 01 the aircraft: 

"We state that the aircraft is neither 
proven nor does Indian Airlines have 
the infrastructure to maintain them. 
Even a freak chance of main and 
back-up computer failure due to dust, 
heat, or humidity will end in a disaster 
as the pilot shall have no control 
whatsoever." 

I think I do not have enough time to 
explain it but this is exactly what has hap-
pened, although I am not an expert. Ther. 
fore, my point is that these warnings were 
not heeded to by the earlier Government 
while acquiring these aircraft, The Planning 
Commission, as also another official, were 
also reported to have given the view !hat the 
Indian Airlines and the country's airports 
might not be ready to handle the fty-by-wire 
aircraft in 1988. That being the case, I think 
it requires a thorough inquiry and I would 
suggestthat there should be an inquiry under 
the Commissions 01 Inquiry Act, in order to 
go through the entire process of the acquisi-
tion of these aircraft. 

I would only like to refer to a f_ points. 
One is, for how long will these aircraft remain 
grounded. or do you not like to allow t"-
aircraft to fly again? As has already been 
mentioned, the pilots have already decided 
not to fly !he planes till the report of !he 
inquiry is available. I want the Minister's 
reaction to this aspect of the decision of !he 
pilots. 

There is a demand, and I also share thai 
view, that the agreement should be can-
ceRed. T oday's Press reports have said thai 
the terms and conditions of the agreements 
are heavily loaded in favour of the manufac-
turing industry. One of the c:ordions is Ihat 
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the order can be revoked only on the ground 
that t'_' planes era not airworthy and this 
airworthiness or otherwise should be ad-
judged by Franch Court and not by a court 01 
.. alher country. Any dher court may not 
talee • view that leads to the cancellation 01 
the c:onIract or the agreement. In this situ-
ation, .... thaltheenlireagraement should 
be placed before the House so that we can 
really understand whether !his agreement 
whichwas entered intowas very much heavily 
loaded in favour of the Airbus. I think we 
should galher enough courage-and I think 
we have--that this Airbus Industnes is re-
ported to have enjoyed heavy pol~ical clouts 
from many countries, like West Germany. 
United K;ngdom. Spam. Italy. etc. who li-
nance this manuladuring industry. There-
lore, I think we would collect enough cour-
age to take a decision by which we can 
cancel the agreement which is very much 
heavily loaded in favour 01 the company. 

PROF. K. V. THOMAS (Emakulam): Sir, 
the Airbus 320 crash at Bangalore raises the 
following points lor our consideration. One is 
whether there was a human lailure. The 
second is whether there was a mechanical 
failure. The examination of the Voice Re-
corder as weD as the Black Box will give a 
definite indication whethertherewas a human 
failure. Now the Government has already a 
report regarding the examination 01 the Voice 
Recorder and the Black Box. So, his 1911 to 
the Government whether this report should 
be ptmIished and suitable action would be 
taken. 

When we look at the human failure. 
there was a report In the newspapers even 
beIore the accident that the pilot and the 
engineer who were managing the Airbus A-
320 were not adequately trained. Even a 
gRlUpol pilots and engineers who were sent 
abIDad did not have the adequate training 
that_as needed. Sir, this is a question which 
1he Government has to go into. 

Another· point is, lor the last 6 to 7 
months in the Indian Airlines management 

there we .. some management problems. 
The pilots were not 1Iappy, the ground staff 
was not happy, the unions we .. not happv. 
(/ntem.f1tions) Still there are problem. It is 
only two days back I was in the IndiraGandhi 
Airport. One aircraft came from Bombay to 
Delhi and • was an Airbus. At least mo .. than 
two dozens of passengers could not get their 
luggage. When an inquiry was made, I also 
went along ~h these people, it was said that 
when the passengers were checked in, they 
had not identified their luggage. But a num-
ber of passengers were ~h me. They said 
that in Bombay there is no custom of identi-
lication. In the checking place ~If it is 
ide'ltifi8d. That is what they said. Anyhow, 
more than two dozens of passengers could 
not get their luggage. There is something 
wrong, there is something fishy about the 
entire system. I am not accusing anybody, 
there is improvement. but still there is some-
thing fishy about the entire arrangement. So, 
whether • is the problem of the ground 
engineers or w~h the pilot. well. that also was 
a cause lor the human lailure. That also has 
to be looked into. 

Sir. coming to the mechanical lailure 
aspect, when we purchased Airbus-320, it 
was said that this particular aircraft was the 
civil aviation wonder of the 19th century. It is 
said that h can be the besl aircraft that can be 
used in the civil aviation sector. It has gotfive 
computers. This aircraft is running on what 
they call11y by wire' system. Attha same 
time, some flaws in the system were pointed 
out. One was thai when the pilot gives in-
struction to the computer, the computer 
immediately receives the instruction, but 
when the computer gives the command to 
the aircraft about six to seven seconds era 
taken lor the aircraft to receive this com-
mand and implement. This is Iound to be a 
very serious error; whether there is an error 
or not is also to be found out. Very 011811, 
inside this House and outside, a eotnpMIIan 
has been made of the Boeing aircraft and the 
Airbus aircraft. This is also to be looked Into. 
We have to look Into the conditions 01 the 
Boeing company and also of the Airbus 
company. The political atmosphere 01 the 
COW1bY when we pun:hased the ain:raIIt Is 
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also to be looked into. At that time, for our 
atomic reactors we have been requesting 
Un~ed States of America to supply heavy 
water. Then, the United States of America 
made SO"le cond~ions that they have to 
inspect our Installations which we did not 
agree. h was France which gave heavy 
water without any condition. So, the entire 
picture has to be looked into. If something 
had gone wrong, if something had gone 
underground, that also has to be looked into. 
I am not telling that somebody should be 
saved, but In all these things, there should 
not be any attempt to give political colour to 
It. Here, In this House, we are a recognised 
Opposition and we have been funct1oo1ng as 
a creative OppoSItion Whatever genuine 
problems you are taking up, we are here to 
support you; we are not here to Just oppose 
you. In thiS case also, what I suggest IS. 
please do not give a polrtlcal colour. 11 some· 
thing has gone wrong somewhere. find It out 
if somebody IS respenslbie for any mischief, 
punish them. We are not against It. but do 
not give any political colour to the entire 
picture. 

[Trans/atlon] 

SHRI YUVRAJ (Katlhar)' Mr Chair' 
man, Sir. the aCCident of Indian Airlines 
Airbus·320 IS a tragic one In which 93 people 
were killed and another 60·70 were sen· 
ously injured. occurence of such aCCidents 
has become qUite frequent ThiS Airbus was 
much appreciated saYing that Its operation 
during fl19ht was good but It seems from the 
accident that rts engine was defective When 
~ was coming downward and was at the 
height of 150 feet, Its engine gave a signal for 
taking it upward but It failed to gain height 
and, as has been said by the han Member, 
w~hin seven seconds, it touched the ground 
and one of its engines got separated from It 
and CVR and DFDR stopped functioning. 

The Airbus has many computers and It 
seems that all its functioning was controlled 
by the computers. I would like to know whether 
this Airbus-320 had the flying capacity? Were 
the Government not aware that this airbus 
met with a similar accident in Paris in 1988 

and was ~ not pointed out in the DfDR 
analysis report that something was wrong 
w~h the manufacturing French company? 
When the Government had such informa-
tion, why was this airbus purchased which 
claimed so many lives? The security ofhunal 
lives is more important than pressing such 
dangerous aircraft into service. Therefore. I 
would like to know whether this matter has 
been enquired into or not. The French c0m-
pany says that their cooperation has not 
been taken for the study of DFDR and in-
stead ~ was sent to Canada for analysis. 

I regretthat so many people were killed 
In thiS acclderrt. Therefore, Government 
should see that such accidents do not recur 
m future because Innocent people are killed 
In aCCidents and frequent accident bring bad 
name to the country and the Government. 

PROF. RASA SINGH RAWAT (Ajmer): 
Mr Chairman. Sir, first of alii would praytor 
peace for the departed souls of those killed 
In the aCCident and alSo pray that such 
aCCident may not recur In future. One thing I 
would definitely say tha1. 

Na surar buri hai, na sirat bur; hai, 
bura wahl hal jlskl niyat buri hai 

h seems the there was definitely something 
wrong wrth the Intention of the previous 
Government and their representatives who 
were behind thiS deal and their misdeed 
have led such consequences. Perhapsthase 
alrcrafts were purchased for the sake of 
commiSSion and now the present admini-
stration and the Government are suffering 
for It. I am reminded of a couplet from 
Manusmntl. 

"Apujya yatra pujynte, pujyanam IU 
vyatikramh, Trinm tatra vattante, 

durbhiksh, marnam, bhayam. 

tt means that In a country where disre-
spected people are respected and respec:tad 
people are disrespected, three calamities-
famine, untimely deaths and reign of 
terror-prevail there. 



631 Disc. reo Accident to I.A 

[prof. Rasa Singh Rawat) 

MARCH 29, 1990 Aitbus A-320 at BangaIore 632 

Wilde Hain Kahan jane ke Bye, p~ 

All these things were very much there 
during Rajiv Gandhi's regime and now we 
are facing the consequences of those mis-
deeds. The king commits the sin and sub-
jects have to face the consequences. 
Similarly,the present Government which have 
just come to power has to face the misdeeds 
of the previous Government. The defective 
deals were struck by the previous Govern-
ment and their adverse consequences are 
being faced by the present Government for 
which the previous Government is fully re-
sponsible. 

Mr. Chairman, Sir, I would like to say 
that all the defective deals struck by the 
previous Government should be enquired 
into and those !ound guilty should not be 
spared even ~ they are influential people. 
Earlier. Bofors issue came to light. It was 
related to army, then came the submarine 
deal and now the airbus deal. Therefore, 
stern action should be taken against those 
people who were involved in such corrup-
tion. 

Mr. Chairman, Sir, the committee of the 
Technicians which has been set up, should 
be instructed to suggest some precautionary 
measures to avoid the recurrance of such 
accidents. If the Airbus 320 is defective. it 
should immediately be replaced by some 
other plane of good quality irrespective of the 
expenditure involved in it. To cope up with 
the growing need to provide relief to the 
people and for passenger's amenities and 
safety, and used of defective aircrafts should 
be banned, so that the recurrance, of such 
accident could be avoided. 

I would like to say one thing about the 
preVious Government. II appears that they 
ware not following any policy but all decision 
_e. taken by them in haste: but haste 
makes waste. All decisions were taken by 
one man. The foJlowing couplet optIy de-
8CIibes their pligfit-

hain kahan maloom fISh;n, 
In Rah main Bhatakne Wabn ko ManziI Ira 

nishan maloom nah;n". 

That is why they entered into such WIOng 
deals and now we are facing the conse-
quences. 

I would like to thank the han. Ministerfor 
having ordered an inquiry into it and making 
arrangements for cbmpensation to the next 
of kin of the deceased and the injured. 

I am gratefulto you, Sir, forgiving me an 
opportunity to speak. 

SHRI SURYA NARAYAN YADAV 
(Saharsa): Sir, we are expressing our con-
cern overthe Airbus accident. Whenever we 
board a plane, we are never sure whetherwe 
would come alive or nol. Mr. Chairman, Sir, 
ff we have faith in God, nothing can happen. 
I would like to recall an incident that once 
some snag developed in the engine of the 
plane in which Pt. Jawaharlal Nehru was 
travelling. He maintained his cool without 
being the least worried and ultimately the 
Pilot succeeded in overcoming the defect. In 
1977, the then Prime Minister Shri Morarji 
Desai also escaped unhurt in a plane acci· 
dent. As soon as the plane crashed to the 
ground, he came out of it. Whenever man 
loses faith in God such accidents definitely 
take place. 

Mr. Chairman, Sir, regardingAirbus320, 
I would say that I am neither an expert nor an 
engineer nor do I have much knowledge 
about it but it appears from the press reports 
that there were certainly some serious de-
fects in the Airbus. It has also been men-
tioned that instead of big wheel and shocker, 
small wheel and shocker were used in this 
aircraft. Is there any truth in these things or 
not? I would submit to the han. Minister that 
the pilots who were operating it should be 
held responsible for the accident. 

Secondly, Mr. Chairman, Sir, Shri 
Hukurndeoji also said that it is not known 
whether there was any defect in the engine. 
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• has been my experience as member of the 
Bihar Legislative Assembly for 15 years and 
nowhere in the Parliament that the reports of 
such enquiry committees are never subm~
ted to anyone. It is a conspiracy to mislead 
the people of the country. Therefore, I would 
like to the country. Therefore, I would like to 
subm~ to the ~vernment that ~ an enquiry 
committee has been set up, the Government 
should get detailed information from the 
experts B"d in~iate necessary action on the 
basis of the report. 

Mr. Chairman, Sir, I would like to give 
some suggestions. I had not boarded the 
plane till the age often. I know drivIng and it 
is lact that if a short tempered person or a 
patient of blood pressure drives vehicles like 
Bus, truck, jeep or car, he will definitely meet 
an accident. Technical defect is a different 
thing but the short tempered persons and 
blood pressure patients should not be al-
lowed to drive vehicles. I do notknowwhether 
there is any such cond~ion for the pilots but 
I would say that there must be a fixed term for 
the pilot and during that period if he suffers 
from any such disease he should be retired 
and if Government wants, compensation 
should be paid to him. I do not want to say 
anything more about it. The hon. Minister 
should think over it seriously. Generally such 
diseases are the root cause of accidents. I 
would thank the hon. Chairman for giving me 
time to speak in spite of the fact that I am not 
an expert in the subject. 

[English] 

SHRI SAMARENDRA KUNDU 
(Balasore): Mr. Chairman. Sir. I know what 
agony I am causing to my friends, to yourseH 
and also to the staff and the Press people in 
making a sp<lech at the fag end of this 
evening. It is almost 7.30 p.m. I would try to 
finish my speech as early as possible. 

Sir, there are two points involved in this 
matter. The first points is about the suspicion 
regarding some kickbacks. Another point is 
about the very bad accident that had oc-
curred. Regarding the accident, the hon. 
Minister would obviously say that in the 

inquiry the whole matter would come to light 
and after the report comes out from the 
judicial Commission headed by the High 
Court Judge, things would become clear. 
Regarding the charges of corruption or kick-
backs these are connected w~h the effi-
ciency of the Airbus which was bought. Utti-
mately, it had met with an accident. The 
reason for one part of the accident is techni-
cal flaw and the other part is about the 
charges of kickbacks connected with the 
purchase of Airbus. It might have led the 
Government to go in for an inferior aircraft. I 
would just like to know the details in this 
regard. I was gOIng through the hon. Minis-
ter's speech in the Rajya Sabha. He has very 
fairly and frankly replied there. Ithank him lor 
that purpose. I would like to know as to what 
had actually happened during October 1984, 
85 and until March 1986. I think during these 
periods a letter of intent was given and 
subsequently it was changed and another 
order was pushed through. It was done not 
by a High-powered Technical Committee 
but by some sort of private arrangements in 
which persons like Mr. Bhasin, Mr. Kapoor 
and Mr. Chadha were there. I would like to 
know from the hon. M,nister whether Shri 
Satish Sharma and Shri Lalit Suri had played 
any role in this deal. I do not want to repeat 
those things. Detailed facts had already been 
stated here. In particular my hon. friend Shri 
Amal Datta gave the details which has re-
lieved my burden. He has mentioned about 
the air-crash which took place intheairshow 
abroad. Afterthe accident, alltheotherbuyers 
have left the dial. The engine was defective. 
Further, when the order was going to be 
placed, engine was on the drawing board 
which raised the doubt that it was not pr0p-
erly tried. Even some people say that this 
aircraft had not gone through the trial by the 
real technical experts. All these facts are 
there. But the deal was pushed through 
hurriedly. The hush-hush created some 
suspicion in our minds. Whether we belong 
to this side orthat side, H we wanllo see that 
democracy exists, truth must be made known. 
Politicians are not like the former feudal 
kings who cannot do nay wrong. Politicians 
should absolve themselves from all sorts of 
charges and suspicion~J find from the tanor 
of the speech made in the Rajya Sabha 
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MR. CHAIRMAN: That need not neces-
sarily be quoted. 

SHRI SAMARENDRA KUNDU: Sir, 
there is a tendency tothrowthe blame on the 
officials only. I think, a probe must be con-
ducted to see n there is an unseen hand of 
polHicians, followers or friends of polfticians 
or MPs or of the Minister or the then Prime 
Minister or the officials regarding this amount 
of Rs. 2,500 crores. People will say that an 
amount of Rs. 125 crores has been paid as 
kickbacks. ThiS is one of the scandals that 
has bee rocking. I think, ft is no less than the 
Bofors one because an accident has oc-
cured where the life of the people was in-
volved. We win not get back the Ine of 90 
people. I think, they were like my brothers, 
my father, my wne, my sisters who were in 
that plane. Kindly remember what will hap-
pen to those who are involved in the accident 
due to lust or some ulterior motive, you buy 
defective machine. Idonotknow, what crime, 
the people who boarded that plane, had 
committed? What punishment would the 
buyers will get. We have been told about so 
many thing about Captain Satish Sharma as 
a pilot. I am told that his brother has buitt a 
five star hotel in LOll Angeles. (Interruptions) 

MR. CHAIRMAN: Please do not put an 
allegation. 

SHRI SAMARENDRA KUNDU: I am 
not putting any allegation. 

MR. CHAIRMAN: You need not unnec-
essarily drag his name. He is a Member of 
Rajya Sabha. 

SHRI JANARDHANA POOJARY 
(Mangalore): I am on a point of order. The 
han. Member in his ~peech is referring to a 
Member of the other House. (Interruptions) 

MR. CHAIRMAN: I have already in-
formed him. 

SHRf JANARDHANA POOJARY: Bul 
in spite of that he is telling H. 

MR. CHAIRMAN: I have told him tIqIf f 
there is any allegation, that wi. not go on 
record because generally we do nat take the 
name of a Member of the other House. 

(Interruptions) 

SHRI SAMARENDRA KUNDU: I am 
not making any allegation. (Interruptions) 

SHRIJANARDHANAPOOJARY: Butit 
you go one step further, we should not take 
the name of a person belonging to the other 
House. It is the convention. (/nterrLfRI~S) 

SHRI SAMARENDRA KUNDU: Can I. 
not say that Mr. Satish Sharma's brother has 
erected a temple in Los Angeles? Therefore, 
I am asking the Minister to find oul Whether 
the brother of Captain Satish Shanna has 
built a five star hotel in Los Ang .... a.ting 
fifty million dollars. 

MR. CHAIRMAN: How is it connecl8d to 
this accident? 

SHRI JANARDHANA POOJARY: It is 
an allegation. If you have got the allegation, 
let there be a motion for that. 00 not do like 
this. You are making an allegation indirectly. 
(Interruptions) 

SHRI SAMARENDRA KUNDU: I would 
like to conclude ... (Interruptions) Mr. Poojary 
was the Minister. The way Mr. Poojary is 
behaving, there is a saying in Oriya that a 
mother gets frightened when she sees a 
rope in the road n the son has been bitten by 
a snake. It is just like this. They are afraid of 
the shadow. When I say something. (inter-
ruptions) 

SHRI JANARDHANA POOJARY: If 
there is an allegation, come out with a mo-
tion. Nobody is preventing you. You follow 
the procedure. (Interruptions) 

SHRI SAMARENDRA KUNOU: As I 
said, I would like this suspicion, this scandal-
ous thing where a great fraud has been 
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committed, should be inquired into by a 
parliamentary committee. The Minister, h 
the Rajya Sabha, had gone qu~e far on 
reconl. He had admitted many basic things. 
I would Ike the Minister to concede to our 
request for a parliamentary probe to enquire 
into the whole thin!). 

THE _IS"fI:R OF ENERGV AND 
MINISTEROF ClVILAVIATION (SHRI ARIF 
MOHAMMAD KHAN): Sir, First of alii would 
like to tliank the han. Members who have 
participated in the discussion: Sarvashri 
Nathu Singh, Harish Rawat, Amal Datta, 
Hukumdeo Narayan Vadav, Shikiho Sema. 
Sontosh Mohan DevoSantosh KumarGang· 
war, Tej Narayan Singh, Chitta Basu, Prol. 
K.VThomas, Prof. Rasa Singh Rawat, Vuvraj, 
Surya Narayan Vadav and Samarendra 
Kundu. 

Sir, there may be some differences of 
opining here and there, but generally, I found 
unanim~ on the strict enforcement of safety 
standards in the Indian Airlines, The hon. 
Members have expressed their concern over 
the deterioration and some other disturbing 
trends which have been noticed. The acci-
dent 01 one aircraft on 14th February has 
caused concern all overthe country; more so 
to the Members of this august House. It IS 
natural that we should feel concerned. But 
steps are being taken to ensure the enforce· 
ment of safety standards in the Indian Air-
lines. 

Firstly I would like to dealw~h the points 
which have been made almost by all the hon. 
Members and then I win come to the points 
which han. Members have made Individu-
ally. About the irregularHles having been 
committed in the deal. many new stories 
have also appeared. Members have made 
this point also. Shri Sontosh Mohan pev 
particularly referred to my statement made 
in Rajya Sabha. The point-which I made and 
which I would like to repeat here - is that after 
the accident on 14th February, I have sev-
eral times made ~ clear that my prior~ is to 
ensure safety standards to improve the air 
services. Whenever the question about the 
Irregularities having been committed in final-

ising the deal was put to me, my standard 
reply would be that, at the moment my prior-
~y is to improve the air services and to 
enforce very strictly the safety standards in 
airlines. As far as the irregul~ aspect is 
concerned, that can be inquired into, that 
can be investigated at a later stage. But, at 
the moment, I am not going to address 
myseH to that question and this is what I said 
in Rajya Sabha also. While replying to some 
of the questions in both the Houses, I have 
said earlier that Government has taken note 
of the stories 01 the allegations which have 
been made. The proposal to review the deal 
is under the consideration 01 the Govern-
ment During the lasttwoorthree weeks, this 
question had come two or three times in this 
House, not as Starred Questions, but as 
Unstarred Questions. It was reported by the 
Press very widely and this is what I had said: 
Since I would further like to reiterate that as 
far as Civil Aviation Ministry is concerned, 
our basic responsibil~ is to provide efficient 
air services to enforce safety standards in 
the Airlines. Yes, we received complaints. 
We took note of the allegations which were 
made In the Press. We have taken note 01 
the points which have been made by the 
Members and then Civil Aviation Ministry 
decided to refer this matter to investigation 
agencies. That's why every time I was reply-
ing that this proposal to review the deal is 
under investigation of the Government. 

Bolors I come to that, since this point 
has been raised by hon. Members, I would 
like to give some details. Indian Airlines had, 
during 1983-84, carried out studies for aug-
mentation of its fleet lor the period ending 
1990-91. The studies had evaluated differ-
enttypes 01 aircraft then available. The Board 
of Indian Airlines appointed on the 22nd 01 
August, 1983 a Committeewhich was headed 
by Air Chief Marshal Dilbag Singh. He _ 
also a member 01 the Board. The Seer..., 
of the Civil Aviation Ministry was also a 
Member of the Board. A committee consist-
ing of these people was appointed by the 
Board. It recommended on the 22ndof May, 
1984, induction of Boeing 757 aircraft into 
the fleet of Indian Aillines. This was a'" 
committee 01 the Board which consislld." 
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purchased and that the Indian Airlines must 
accept the offer. 

very eminent person who had knowledge of 
the subject. 

The recommendations 01 the comm~
tee were considered by the Board of Direc-
tors of Indian Airlines on 13th June 1984. 
The Indian Airlines management was au-
thorised by the Board to acquire 12 Boeing 
757 aircraft after obtaining approval of the 
Go~ .nment. Indian Airlines, with the ap-
pre ..l of the Government, placed a letter of 
intent on the BoeIng company on the 24th of 
July. 1984forthepurchaseof12Boeong 757 
aircraft. 

After this sui:H::ommottee of the Board, 
they made evaluatIOn. On the or recommen-
dation. the Board took the decoslon. Then. 
after approval of the Government, the Board 
placed a letter of intent on the Boeing com-
pany for supply of 12 Boeing 757 aircraft on 
24th July, 1984. Now, while the proposal of 
Indian Airlines for formIng up the acquisition 
of 12 Boeing 757 aorcraft was still under 
consideration, an unsolicited proposal was 
received by the Government in October, 
1984 from Airbus Industrie, France for Air-
bus A-320 aircraft. As the point has been 
made by hon. Members, it is true that at the 
time this proposal came, the engine was still 
on the drawing board. Even the prototype of 
the engine was not available. Then, the 
Indian Airlines was asked by the Govern-
ment to evaluate the proposal. Unlike the 
earlier case, where a sui:H::omm~tee of the 
Board was constituted to evaluate various 
types 01 aorcraft, in this case, the Indian 
Airlines created a sole unWs organosation to 
evaluate this unsolicited offer. The most 
intriguing part of the whole thing is that even 
this cell, which evaluated the unsolicited 
otter, wa~ not a formal arrangement. This 
was an informal arrangement. This cell 
consisted of only one person. There was no 
other member. There was no other assis· 
tant. Th'at one-man cell was create on an 
informal basis and that cell evaluated the 
unsolic~ offer and came to the conclusion 
that this proposal about an aircraft whose 
IIflgine is still on the drawing board must be 

AN HaN. MEMBER: Who is he? Nama 
that one person. 

SHRI ARIF MOHAMMAD KHAN: I have 
made this point but I would like to tell the hon. 
Members that I have already admitted that 
we have made a reference to the investigal-
ing agencies because we took note 01 the 
complaints which were made to the Govern-
ment. We referred the matter to the investi-
gating agencies and the investigating agen-
cies have already filed on FIR today in the 
morning. But Sir, I would request the han. 
Members through you, that the airworth-
oness of the aircraft and the irregularities, 
which have been committed while conclud-
ing the deal, are matters which are inde-
'pendent of each other. This opIion is not 
more. This is the other part to buy 12 air-
crafts. That was option at the first stage. It 
became a firm order almost within a year. 
The question 01 airworthiness and irregulari-
ties should not be linked with each other. I 
am in no position to give my judgement or 
opinion on the air-worthiness of the aircraft. 
What I am saying is thai certain aspects of 
the deal were noticed by the Government 
and becauseolthem, the Government made 
a reference, the Ministry of Civil Aviation 
made a reference to the investigating agen-
cies. And the investigating agencies have 
already taken note of them. As I have said 
earlier. they have already filed an FIR today 
in the morning. 

AN HaN. MEMBER: Against whom? 

SHRI ARIF MOHAMMAD KHAN: You 
will come to know the details. Why do you 
want me to repeat everything? The point 
which I was making earlier was that this 
evalualion was carried out by a cell 01 the 
Indian Airlines which was eraated purely on 
an informal basis, a cell consisting of one 
person. The reasons which were givan by 
that evaluation were that it has molll fuel 
efficiency. it will increase fund generation. " 
has a futuristic design. no additional invest-
ment in air field infrastructulll and greater 
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passengercomfort ••. (Interruptions) He must 
be an employee of the Indian Airlines. 

SHAI SAMAAENDAA KUNDU: Some-
time later, we will ask the Minister to lay a 
copy of the FIA on the Table of the House. 
( interruptions) 

SHAI AAIF MOHAMMAD KHAN: I do 
not think that the FIA is a secret document. 
Anybody can get it from the Board. But n you 
will ask me to lay it one the Table of the 
House. with the permission of the Chair. I 
can do so later on. So, on the basis of the 
ref10rt of that one-man evaluatIOn commit-
tee, the Indian Airlines has stated that it has 
selected eight A-320 air-buses litted with 
V-2500 engines because they incorporate 
improved technology and fuel efficiency 01 
six to seven percent above the other engine. 
apartfromthe fact that the maxImum permIs-
sible range of aircraft litted wrth V-2500 
engine will be longer and so on. Several 
arguments were given like these. Why I am 
making this point is that hon. Members have 
complained and have nghtly spoken about 
the lack ollacilities on the ground. In fact, I 
have said so In my statement also and I have 
admitted it publicly. We took a decision to 
invest As. 2500 crores for acquiring new 
aircrafts. But what really surprises me is that 
while we took a decision of spendIng As. 
2500 crores on buying new aircrafts, we 
were not spending any amount for upgrad-
ing and modernising the airports. Now. when 
I went through these reports. I came to know 
that one of the reason. rather justffication, 
which W"dS given for buying these aircrafts, 
was that we would not need to make any 
investment on the airports. H surprises me 
that this plane of a futuristic design, twenty-
first century plane, will be able to operate on 
the eighteenth century airports. I have said 
publicly, that this is a mismatch and it will be 
our effort that this discrepancy, this anomaly 
and this mismatch is removed. 

In fact, I would like to mention, if I 
remember correctly, that the import duty on 
navigalional instruments was more than 170 
per cent or something like that, and in this 
year's Budget, that has been reduced lrom 

170 per cent to 25 per cent alter this unfortu-
nate tragedy near Bangalore. Even before 
that, and particularly after this tragedy, I went 
to my colleagues again and again and I said 
that with the existing arrangements at the 
airports, it was not really very safe to oper-
arate the aircrafts; we would need to up-
grade, and modernize the airports_ And the 
Finance Minister was kind enough to agree 
to reduce this duty from 170 per cent to 25 
per cent. Now possibly, it will become more 
easier for civil aviation agencies to go for 
upgradation of the airports in a big way, 
because by reducing this duty the burden 
which otherwise would have been there has 
been lessened to a larger extent. 

Busically. I am trying to cover only those 
points which have been made my almost all 
the hon. Members. The other point which 
was touched by many hon. Members was 
about the training of the pilots. But before I 
come to that, there IS one other point, which 
almost everybody has mentioned and that is 
the need for airconditioned hangers. Though 
it was reported in the press, but it is not 
correct at all. In fact, airconditioned hangers 
are not needed for the aircrafts. I have been 
told that wherever airconditioned hangers 
have been buih outside India, those are not 
for the aircralts, but for the convenience of 
the staff working there. 

As far as the aircraft is concerned, the 
aircraft is fit to fly at ground temperature of 
minus forty degrees centigrade to fffty de-
grees centigrade puis, To take into account 
the hightemperature in India. additional Freon 
cooling has been provided for the comput-
ers. The computers are protected against 
dust from the airfields. 

SHAI AMAl DATTA: There is auxiliary 
power unit to run the airconditioning, when it 
is on the ground, for the computers. 

SHAI AAIF MOHAMMAD KHAN: 
would not like to go into the details, but if the 
hon. Member wants, I would send this infor-
mation to him. 

But the point I am trying to make is that 
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the airconditioned hangers are not needed 
for the aeroplanes. 

One point which has been touched by 
all the Members is about the training of the 
pilots and engineers. I would like to say that 
our pilots are highly skilled and professional 
people and their calibre and proficiency are 
comparable to the best in the world. 

20.00 hrs. 

In fact many foreign airlines are only too 
keen to draw away our pilots to their fleets. 
Therefore, I would not like to give much 
credence to some of these reports which 
have appeared about lack of training etc .• In 
fact 105 pilots were trained in Toulouse and 
so far. pilots have not been trained in India 
because we do not have the simulator facil· 
ity. This simulator has been imported. n is 
going to be installed at Hyderabad and after 
it is installed, then this facility will be avail-
able. Then, we will start giving training to our 
pilots in India itseH. 

Further, I want to mention about train-
ing. Our pilots have undergone the pre-
scribed training for flying A-320 aircraft. I 
would like to assure you that there need not 
be any slightest doubt about their ability to fly 
A-320 aircraft safely even in the normal 
course. Our A-320 pilots undergo. Refresher 
Training every six months as against the 
normal one year for other aircraft. Therr 
training programme is monitored by the Indian 
Airlines as well as by DGCA. There training 
will be updated and strengthened in the light 
olthe experience gained in flying an aircraft. 

One point has been made about the 
Ram Das Committee. Ram Das Committee 
was constituted. The scope of the Commit-
tee was very limited. They had gone into the 
question of preparedness of Indian Airlines 
to operate this fly by wire machine. this 
futuristic design. The regulatory authority as 
far as the airlines are concerned in DGCA. 
Ram Das Commiltae has not gone into the 
quastion of airworthiness orthe safety stan-

dards. They had gone into. limited question, 
i.e. of preparedness of the Indian Airlines. 
Basically, that work relates to Diractorale 
General of Civil Aviation, the Report of the 
Ram Das Committee has baan given to the 
DGCA. In normal course, it is they who 
prescribe the training standards and other 
related matters. They will take into consid-
eration the recommendations of the Ram 
Das Committee. But the Ram Das Commit-
tee Report has nothing to do with the safely 
standards and other aspects other than those 
are related to the preparedness of Indian 
Airlines to operate these flights. 

Another point which was made by the 
hon. Member was whether the DFDR and 
eVR, which two together is called black box. 
were read out and whether these two gadg-
ets were made available to the Commercial 
Pilots Association. After the crash in Banga-
lore. we came to know that the facility for 
decoding DFDR is not available in India. 
There itself we took a decision that we shall 
not send these gadgets to the country where 
the Airbus has been manufactured, we shall 
sent it to some other country. n is nolthat we 
had any doubt about anybody's integrity, but 
we only wanted to be more careful. There 
was no question of doubting anybody. We 
wanted to exercise abundant caution and 
that we did. 

One hon. Member has made a pointthat 
Airbus industry was very upset that they 
have not been associated with the decoding 
work. I do not know whether they are upset 
or not. But basically since this was an acci-
dent which resuRed in destruction of the 
Airbus, and loss of more than 90 precious 
lives we wanted to be very careful. On that 
very day, t announced in Bangalore, ap-
pointment of a Court of Inquiry, headed by a 
sitting Judge of the Karnataka High Court 
which we formalised two days later. We feR 
concerned, and rightly so; and we are very 
keen that this court of inquiry established the 
cause olthe accident. DFDR and CBR Brthe 
most crucial evidence which will be helpful in 
estabfishing the cause of the accident. 
Whataverdecisionswe have taken, _ have 
taken so that we can come to a conclusion. 
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N some corrective steps are needed to be 
taken on some future date, then we can take 
those corrective actions which can be help-
ful in enforcing safety measures in the Indian 
Airlines and other Airlines of India. After this, 
we got the read-out of the DFDR and CBR. 
This Airbus industry and the French authori-
ties approached us; and their point was that 
this read-out of DFDR and CBR with a read-
out of the black box should also be made 
available to them. Their argument was that 
since they were the manufacturers, and they 
have supplied this Airbus to some other 
Airlines also, they want this read-out to be 
w~h them, so that t~,ey can study it; and for 
saletyconsiderations, they need togive some 
advice to those Airlines who are operating 
these aircrafts; then they can give this ad-
vice. Maybe they are able to find something 
in the read-out of DFDR and CBR, which 
help them, which can help them to take some 
decision for taking some corrective action. 
We considered their appeal and we though 
that lor salety considerations, it was proper 
that we agreed-we did not get DFDR 
de-co<led in France. We got it decoded in a 
third country. But for safety considerations, 
we agreed to share this informatIOn with 
them. Normally, after the appointment 01 the 
court 01 inquiry, the read-out of DFDR and 
CBR becomes the property of the court of 
inquiry. With the permission of the court of 
inquiry, we shared this information with the 
Airbus industry and the French Civil Aviation 
authorities, and since it went to them, rt is 
natural that Shis information will be made 
available to all those Airlines which are 
operating A-320. So, it became available to 
a number of people, but only for safely 
considerations. We did not make it available 
for some other purpose. In fact, we made it 
qune clear to them that the use of this read-
out wiU not be for any other purpose. except 
safely considerations. About our own pilots, 
we came to know that their point was that 
unless they come to know the cause of the 
accident, they are not in a position to resume 
the flight. 

Somebody had made this point in the 
Press. After that, I had a meeting scheduled 
.with them. We had several meetings w~h the 

pilots. The members of the Pilots' Associa-
tion told me that it was natural that they 
should feel concerned, and they should know 
the cause of th, aa:ident. I said then we 
would not wait till the court of inquiry gives its 
report by the end of May, if I remember 
correctly. Then the pilots said: 'N the read-
out which gas been made available to the 
Airbus industry and the French Civil Aviation 
authorities for safety considerations, if that 
read-out is made available to the Commer-
cial Pilots' Association also, then they will 
study the read-out and they may also come 
to some conclusions. We saw merit in what 
they were saying, because if for safety con-
siderations we are shanng tms IfllUI mation 
with the Airbus indust!}' and this, in turn, 
becomes available to the pilots of other 
Airlines which are operating A-320, why 
should this information be denied to our own 
pilots? So, we immediately took a decision, 
and we made that read-out available to them. 
They are studying that read-out; and they will 
let us know how they leel about it. 

SHRI SAMARENDRA KUNDU: Willthe 
Minister please give me some information? 
During these three days, I want to go to 
Poona But I cannot go by air to Poona and 
Bombay. Are you going to lease out some 
aircrafts? (Interruptions) 

MR. CHAIRMAN: He has not yet com-
pleted it. 

SHRI ARIF MOHAMMAD KHAN: Ex-
actly that is my problem. The reason for 
grounding the fleet was not one accident 
outside Bangalore which happened on 14 th 
01 February. tt was most unfortunate; it was 
most tragic. I reached there almost within 3 
112 hours olthe accident. So, whatever I saw 
personally it was most traumatic. I do not 
want to go into those details. But I would say 
that, despite the tragedy, alone was not 
responsible for grounding the fleet. Subse-
quently, for three days, there was a report of 
some major snag developed. Then this was 
deboarded; and after the snag was rectified. 
the passengers refused to go back into the 
plane. We fe~ that somewhere a boubt had 
come into the mind of the travelling public. 
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sation; it is a small cell in the Civil Aviation 
Direct6r-Generars Office. 

First we must take steps to remove the 
doubt. Hwe did not remo"o those doubts and 
apprehensions, even .if 'e kept operating 
these planes, it would become useless. In 
fact, I would like to make it clear that it was 
not a tragedy of 14th February because of 
which we immediately took a decision to 
ground the fleet: no: this decision we took 
four days later. 

Every one of us must have seen those 
reports which appeared in the Press: and 
somehow, this doubt developed in the mind 
of the travelling public. I know the diffIculty to 
which the travelling public had been sub· 
jectedto as a result of this deCISIon to ground 
the fleet. After all, it concerns all air-buses 
having 14 years of life. But we had no other 
atternative; and today, even H we go for the 
arrangement whicn the hon. members nave 
mentioned, it will take some time, So, let us 
study various options whicn are available to 
us. As I said, we have made the report 
available to the Commercial Pilots Associa-
tion also; and as I requested earlier, I would 
again like to request the hon. Members that 
we should make a differentiation. If any 
irregularity has been committed, as far as 
the deal is concerned, that is a question 
which is independent of the air worthiness of 
safety aspect of the Airlines or of the aircraft. 

SHRI AMAL DAnA. Who will examine 
the air worthiness now? 

SHRI ARIFMOHAMMAD KHAN. Aslar 
as air worthiness IS concerned, the is not a 
question which will be deCIded by one com-
mittee which is appoInted today, We have a 
whole organisation. Basically, Shri Harish 
Rawat wanted to know from me whether we 
have any organisatIon like the federal Avia-
tionAuthority. Yes, we have an organisatIon. 
The Director-General of Civil Aviation, as far 
as Indian is concerned, performs the same 
functions as are performed by the Federal 
Authority in the United States. 

SHRI HARISH RAWAT: As per my in-
formation, it io only a cell; it is not an organ i-

SHRIARIFMOHAMMADKHAN: Itisa 
fulHledged organisation. 

SHRI HARISH RAWAT: Theirairworth-
iness certificate is very very crucial. So, are 
you prepared to keep this organisation out of 
the Civil Aviation Ministry because commer-
cial consideration may influence this organi-
sation also? 

SHRI ARIF MOHAMMAD KHAN: 
would say that DGCA is a regulatory author-
ity de1pite the fact ihat it is a part of the Civil 
Aviation Ministry. Definitely, the concern of 
the DGCA is to enforce all safety standards 
and not to serve the commercial interest of 
any of these airlines which are looked after 
byDGCA. 

And, in fact, I would say that not only 
DGCA but even the Civil Aviation Ministry, 
as far as the core services are concerned, I 
have no doubt in my mind that for us safety 
will come first, facilities to the passengers 
will come seconfU and economy the third. It 
cannot be the other way round. 

We have recently taken steps to further 
strengthen the DGCA and now DGCA is 
bp.ing headed by an officer of the rank of an 
Additional Secretary who himseH has flying 
background, We are absolutely clear in our 
mind that the DGCA performs very vital 
functions. We will further strengthen the 
organisation and as far as the enforcement 
of safety standards are concerned, we are 
not going to take any risk and we are not 
going to make any compromise as far as 
enforcement of safety standards in the Air-
lines is concerned. 

SHRI AMAL DAnA; What happens 
Ister? The same thing may happen later 
also. You can say this again. An autono-
mous organisation with proper powers should 
be there. 

SHRI ARIF MOHAMMAD KHAN: I take 
note of H. 
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SHRI CHITTA BASU: The Press re-
ports suggest that the airworthiness of this 
A-320 will be determined by the French 
Company. That is a part of the agreement. I 
want to know whether tt is correct. 

SHRI ARIF MOHAMMAD KHAN: No. It 
is not correct. 

SHRI HARI KISHORE SINGH 
(Sh80har): The han. Minister has just said 
that the DGCA has some flying background. 
tt that f'ying background limited to the 
Safdarjang Airport? What kind of safety IS 
ensured? Just because somebody w~h flying 
backgrol'~d is there, that may not be suffI-
cient. 

SHRI ARIF MOHAMMAD KHAN: That 
is not the only qualificatIon. I Just referred to 
tt. (Interruptions) 

SHRI HARI KISHORE SINGH: The 
preliminary enquiry was done in an informal 
manner by a one man cell, you rQentioned. 
That is all shrouded in mystery. 

SHRI ARIF MOHAMMAD KHAN: I do 
not want to be an authority. 

SHRI AMAl DATTA: H DGCA was at all 
effective, then the evaluation made by an 
informal cell may not be necessary. It may be 
Indian Airlines, or a one man cell, or an 
informal cell as you just told us, the DGCA 
has to discuss the idea. But they will crush 
the idea. They do not want the power to be 
given away. 

SHRI ARIF MOHAMMAD KHAN: let 
me clarify the posftion. 

I would like the hon. members to appre-
ciate what his intormaf arrangement is, or 
what h means. The decision was taken by 
one person on an informal basis, but ulti-
mately the decision becomes the decision of 
the Board of Directors of the Indian Airlines, 
TI;at is what I am saying. 

SHRI AMAl DATTA: Why not mention 
the names? (/ntetrI.ptions) 

SHRI ARIF MOHAMMAD KHAN: You 
will come to know the names tomorrow 
morning. when I say informal arrangement ... 

SHRI HARI KISHORE SINGH 
(Sh80har): Who made this informal arrange-
ment? On whom was this honour bestowed? 

SHRI ARIF MOHAMMAD KHAN: In-
dian Airlines. U~imately it is the head of the 
organisation who takes the decision. "things 
like this happen, anybody who may be in that 
position will take the decision. Ultimately h is 
the head of the organisation wlao will have to 
accept the responsibilhy. 

SHRI HARI KISHORE SINCH: Gov-
ernment is not run like this. 

MR. CHAIRMAN: Do you want the 
Members to know the names tomorrowonly? 
What is thi&? 

SHRI HARI KISHORE SINGH: Who 
made this informal arr3ngement? 

SHRI ARIF MOHAMMAD KHAN: (think 
the Deputy Managing Director of Indian Air-
lines, Mr. Bhasin ccnducled the evaluation 
or the cell as tt js called. It was he who did it. 
(/ntemlptions) I do not want to commant 
now. This is what I am trying to say. I hope 
the hon. Members will appreciate this. Had 
there been a formal arrangement, one could 
even go and say that one did not do h. That 
is why I am again and again saying that h was 
an informal arrangement. H it were a formal 
arrangement, then it would have been easy 
to pinpoint everyone. (IntetnJptions) 

SHRI ARIF MOHAMMAD KHAN: That 
is why, I am saying, please give us soma 
time. After all we have referred this mallerto 
an investigating agency. They have filed 
their FIR. They are investigating into it. let 
them do it. You cannot find answer for ewry 
question today itsaH. 

MR. CHAIRMAN: Have you finilhed 
your reply? 
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SHRI ARF MOtIAtMAD KHAN: Vas 
Sir. 

SHRI TARIT BARAN TOPDAR (Bar-
rackponI): h is found in the newspaper that 
the c:ontracl is ilTtMlCllbkl. Now I the Gov-
emmenI decides not 10 purd1ae the other 
numbarofflaat, then iI wi. not be possibIafor 
the Govammant ID do that. That has bean 
found in the newspaper today. 

SHRIARIF MOHAMMAD KHAN: Sir, aD 
kinds of reports are appearing and it wiI not 

be ...... far me to CIIIIII'*Il on .. '_ 
rapcirts~.thlsSlaga""'_'_ 
options which may be available to the G0v-
ernment are under~. 

MR. CHAIRMAN: The Holme stands 
adjourned to meat IDmonow al11 A.M. 

2O.2OhnL 

The LoIc Sabha than adjoumed til EIfwen 
ollila Clock on Friday, MaIch 30, 19901 
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